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LEGISLATIVE ASSEMBLY.

3 Wedneaday, 13th March, 1935,

The Assemblv met in the Assembly Chamber of the Council House at
Eleven of the Clock. Mr. President (The Honoursble Sir Abdur Rahim) in

the Chair.

Mr. President (The Honoursble Sir Abdur Rahim): As regards
questions, the Chair announced yesterday that, if the House wanted, the
‘Chair would dispense with questions today and tomorrow. Ts that the

degrire of the House ?

Honourable Members: Yes.

STATEMENT LAID ON THE TABLE.

‘CASRS IN WHICH THE lL.OWERT TEXDERS RAVE NOT BREN ACCEPTED BY THE
Hion CoMMISIONER FOR TNDIA IN PURCHASING STORER FOR THE (GOVERN-

MENT oF INDIA.

The Honourable 8ir Frank Moyce (Member for Industries and Labour):
Sir, 1 lay on the table a statement, furnished by the High Commissioner
for India, showing all cases in which the lowest tenders have not been
accepted by him in purchasing stores for the Government of India, during

the half year ending the 81st December, 1984.
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Hiar CoMMIssioN-
Ixpia StORE

AserRACT OF casxs in which tenders for Stores demanded by the Central
of the goods demanded, were accepted on the grounds of superior
inspection, quicker

HALF YEAR ENDING

Amount
of

Contract Number. f Name of Contractor.
: Contract.

{
1
i

Pa»r A.—Caees in which lower foreign lenders, including British tenders for

ten
' £ o d
Lino ingot 1 ton - | R. 1658/2062/13-11.3¢ Tbo!tithhlluu;.l ( 16 10 0
¥ " | 'atock, Rhode
; sian origin).
| |

PART B.—Cases in which the disorimination

Hamarmelis folia 00 Ibe,

and
Lobelia, B. P. aoon»-

é
R, 1554/2935/26.10-34. ;m-aom Allen & Bons,, 21 0 ©
| L (British).

Panr C.—Cases in which the discrimination
N4

Pant D.—Cases n which lower Britioh tenders
Nsl.



B8 JOR INDIA.

DEPARTMENT.

STATEMENT LAID OX THE TAULK. 271

Government, other than the Jcwest complying with the technical deseripticn
quality, superior tiustworthiners of the firmu tendering, greater facility of

delivery ete.

3lsT DROEMBER 1934,

i Lowest tender
not
! acceptod.

Reason for acoeptance.

Joreign made goods, kave been sel aside wholly or pertially in favour of British

ders.
‘ £ & d |
! 13 0 0 | The tender asocepted was the most favourable beuring.:n mim}
| (Belgian). |  the -umor quality of the zine offered and the higher cost o
! ‘ | inspection abrosd.
! |
' i
is batween British firms only.
18 2 6 | Thesuperior quality offered by the accepted tenderer reprorented
(British). mo::unnqﬁu 'evenes in the pﬂu.P )

is Detween foreign firms only.

Nil. -

&mbeuodadl«infumvﬂom‘gum. K

Nil.



ELECTION OF MEMBERS TO THE CENTRAL ADVISORY
COUNCIL FOR RAILWAYS.

The Honourable 8ir Joseph Bhore (Member for Comerce and Rail-
ways): 8Sir I move:
_**That this Assembly de proceed to elect in such manner, as may be approved by

the Honovuralde the President, six nou-official Members from the Assembly who shall
be roquired o serve on the Central Advismy Council for Railways.'

Mr. President (The Honourable Bir Abdur Rahim): Motion moved:

.
¥

“That this A oly do p d to eleut in such manner, as may be approved by
tha Honourable the President, six non-official Memberr from the Assembly whi shall
be required to morve on the Central Advisory Council for Railways.™

Dr. Ziauddin Ahmad (United Provinces Bouthern Divisions: Muham-
madan Rural): Sir, I do not stand to make any criticism today;: but I
would just like to make a few suggestions about the working of the Rail-
wny Advisory Council. This Committee did not publish any proceedings
{ill the year 1920: fromn this year it began to publish its report. In the
year 1982, the Council had no meeting, and, in 1983, it had only one
meeting when they discussed the catering arrangements: last year, it held
three meetings. This Council is the most important of the committees in
connection with railways, and I would very much like that the Honourable
Member in charge of the Railways may consider three suggestions which
I 1uake today. The first is that this Council is not authorised to pass any
resolution. Members can sit down and express their opinions. hut they
cannot pnss any resolution for the guidance of the railway authorities. [
would like, therefore, to suggest that this Council should be allowed to
pass resolutions. Of course, the value of those resolutions will only be
advisory, thoy will not be operative, but it in desirable that the railway
authorities should know the views of the Advisory Committee: they should
not ouly be satisfied with the views of individual members, but of the
Committec ns 8 whole. My firat suggestion, therefore, is that thia Council,
which is not now authorised to pass resolutions, should in future at least
be authorised to pass resolutions which will, of course, be of an advisory
character.

My socond suggestion is that the meetings of this Council should he
held oftener: one or two meetings in & year are not sufficient if the Council
is to be of any help to the railway authoritics.

My next suggestion is this: during the course of our discussions on the
oocasion of the budget and in questions and answers and resolutions. we
mnke a number of suggestions about the improvements in railways. It
should be the duty of this Advisory Council to take stock of all our sug-
gestions and to frame certain recommendations which should be in the
forra of resolutions: and from the report of this Committee we will know
that something definite is being done. This is my third suggestion for
the consideration of the Honourable Member for Railways.

Mr. X. M. Joshi (Nowminated Non-Official): Mr. President. may I say
s few words? T am glad that my Honourable friend. Pr. Ziauddin Ahmad,
has made some suggestiona for improving the work of the Central Advisory
Council. The railway budget is as large as our general budget. and that
fact alone should convince the Members of this Legislature that we should
give sufficient importance to the work of controlling our railways on bebalf

(3272)
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of the people of this country. The machinery for legislative contral of
the Indian railways consists, in the first place, of the general disoussions
and the passing of the railway budget in the Legislature. Secondly, there
is the Standing Finance Committee and the Public Acoounts Committee
which give some attention to the railway finance; but the Legislative
Assembly has not got sufficient time to go into the details of the railway
sdministration. The Public Accounts Committee and the Standing
Finance Committee naturslly pay attention to the financial sspect of the
railway administrution; but, besides the financial aspect, there are several
vther questions of policy which must be closely watched on behalf of the
Legislature. 1 feel  that that  work can be done only by the Central
Advisory Couneil,

Lwoking at the report of the Central Advisory Council, 1t is satisfaotory
to know that un the whole the work of the Council is showing some
improvement, and 1 hope that if the Government of Indis and the mem-
bers of the Advisory Council will give sufficient attention, that work cen
bo improved still further. My impression is that the Central Advisory
Council, instead of reviewing the whole sdministration and the policy
underlying that administration, and making suggestions for improvement
pll round, mercly takes up stray gquestions for consideration: und, while
some of these guestions may be iraportant, on the whole the comumitteo
does not tuke the whole uspect of the wdministration into consideruuon.
I would like the Ceuuwral Advisory Council to take u review of tho whole
of the railwuy administration in its difforent wspocis. 1 would like the
Advisory Council every year to consider projocts of new construotiou. The
Finanee Committee nntf the Public Accounts Committee examine tho
finunciul paspect of new construction; but, besides the financial anpect,
there are other questions of policy, and I would like the Council to consider
that question too. Then there is the question of rates and fares; and
there is the question of the stafi. It is true that the representation of
minorities in the railway services was considered by the Central Advisory
Couneil; but 1 do uot know why the Central Advisory Council should not
discuss thie question of the conditions of service for the employees. Then,
there is the question of stores purchase, the question of the manufacture of
lotumotives and such other questions in which the Legislature is intercsted.
[ would, therefore, like the Central Advisory Council to take into review
the whole of the Hailway Administration, and 1 support the suggestion of
my friend. Dr. Zisuddin Abinad, that thu Central Advisory Council sheuld
pass resolutions. 1 do not know why my friend, Dr. Ziauddin Abmad,
should have suid that the Centrul Advisory Council is not allowed to pass
resolutions .

Dr. Ziauddin Ahmad: That is u fact.

Mr. N. M. Joshi: | don’t know why this Council is not sllowed to puss
resolutions. 1 don’t know who can prevent the Centrul Advisory Council
from passing a resolution if it insists on doing so. The Honouruble the
Commerce Member may not approve of it, but still, if u Council mects,
i 4u not know who ean prevent it from passing any resolutions. T would,
therefors, like the Members of the  Legisloture, who are on the Central
Adrisory Council, to exercise their right. 1f, after all, the Honourable
Member in charge docs not agree to the passing of resolutions, well, he
may not call a8 meeting; but we can ourselves call a meeting and paes s
resolution . . . .
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Dr. Zlapddin Ahmad: May I point out that I did want to exercise this
right, but I was told that this was outside the scope of that Advisory
Council.

Mr. M. M. Joshi: I cannot understand how anybody can prevent the
Central Advisory Council meeting and passing a resolution. I, therefore,
hope that the members of the Central Advisory Council will insist on their
right of passing resolutions. Not only that, but I would suggest to the
Giovernment of India not to put obstacles in their doing by saying that it
is not right to pass a resolution. Take, for instance, the question of . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair thought
the Honourable Member wanted to make only a few suggestions.

Mr, . M. Joshi: My suggestion is that the work of the Central
Advisory Council should be regularised. T would go further than what my
friend, Dr. Ziauddin Ahmad, suggested. He said that the Council should
puns rosolutions, but I would suggest that, in addition to passing resolu-
tions, the Central Adviseory Council should prepare a report, approve of
the report and sign it, as the Public Accounts Committee does, and I don’t
know why this should not be done. It is in that way, Sir, that Members
of the Central Legislature, some of whom will be members of the Central
Advisory Council, will be responsible to the Legislature. ITow are the
Membera of the Legislature to know what their representatives did on the
Central Advisory Council unless there is a report signed by them. I hope,
Bir, my suggestions will be taken into consideration by Government.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan 1tural):
Nir, [ wish to muke a few suggestions for the consideration of Government
in connection with this matter. 1 have gone through ull the Reports of
the Locnl Advisory Cominittees as well as the Heport of the Central Ad-
visory Council, und I find that the Central Advisors Council has not heen
given an opportunity to review the reporta of the Local Advisory Committees
with a view to taking advantage of the rccommendations made Ly the Local
Advisory Committees. As a matter of fact, there was cne very useful
suggestion made by one of the Local Advisory Committees that a particular
kind of carringe was found to be extremely useful and convenient for third
clasa passengers, aud vet no notice of it was taken by the Central Advisory
Council, and when I drew the attention of the Government by means of
@ question, 1 put the other day in regard to this sugiestion. the snswer 1
was given was that the deflerence between the cost of manufacture of the
present third clasa carriage and that of the new tvpe of third class earriage
was negligible, and that the onlv reason why the Government of India
wished to keep the present tvpe of carriage was that it acermmodated
three more persons in each carriage, and =0 on. If only all the facte had
heen placed befare the Central Adrisory Council, it would have seen it fit
to recommend to the Government of Tndia that this new tipe of carriage
should be adopted nll over Tndia on all the railways,

Sccondly, Sir, there is the question of freighte and rates. One of the
members of the Central Advisory Council at its last ecting did raise the
question of freighte on agricultural products, but no spacul mention was
made by any iculay member about the various yrievances of agri-
culturists, nor did the Chairman take the trouble to afford the members
the necessary information,
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Thirdly, Sir, there is the question of third class passengers. Most
members of the Central Advisory Council seem to be more interested in
the amenities that ought to be provided by the Government of India and
the railways for second class, intermediate class and first class passengers
than for third class passengers. But some of us did raise the question of
the grievances of third class passengers, but no serious attention was paid
either by the Chairman or by the Council as a whole.

Then, Sir, there is the question of the Railway Passengers’ Association.
The other day, in answer to my question, my friend, Mr. Rau, suggested,
that these railway pussengers’ associations need not .

Mr. President (The Honourable Sir Abdur Rahim): Is the Honour-
able Momber trving to give instructions to the Council that has not yet
been formed?

Prof. N. G. Ranga: I am making suggestions, 8ir. It was suggested
that these railway pnssengers’ associations need not be given any parti-
cular opportunity to directly appronch the railway officers, but they
should be told to try and approach the local advisory committees, and so
on. Therefore, 1 suggest—1 do not know whether 1 shall be in order to
make nny suggestions to local advisory committecs

Some Honourable Members: No.

Prof. N. G. Ranga: In that case, T suggest that the railway pnssengern’
associations should be told to make their representations to the Central
Advisore Counecil, so that this bodv may go into these gricvances and
make the nccessarv suggestion to the Governinent of Tndia. T alsa
ondorse the auggestion made by my friend, Mr Joshi, that the Central
Advisory Council should be authorised to pass resolutions frum time to
time open all questions that come up before them.

Then, Bir, it wae stated that the Central Advikors Couneil met onl
once. There was a grievance made by Mr. Joshi that the Council di
not meet at all during last year's budget, and, as a result of it, it met
only last vear and was also only once .o

The Honourable 8ir Joseph Bhore: That iz an incorrect statement,
The Council met twice.

Drof. N. G. Ranga: I am sorrv, Sir. We have received so far only
fn account of one meeting of the Central Advisory Cauncil, and naturally
1 made that mistake that it met only once. But T would suggest for
the consideration of the Government that it should meet at least once in
everv quarter, so that the grievances of third class passengers and agri-
eulturists and all others could he ventilated and conridered better.

The Honourable Sir Joseph Bhore: Bir. T do not propose to waste
the time of the House in replving at any great longth T must repu-
diate the suggestion that the Central Advisory Council has not met suffi-
cientlv often and it has not been sufficiently interested in its work, My
recollection of the last occasion in, we had a whole day meeting hegin-
nine at 11 and conecluding at 5 in the evening. T offered to continue
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[8ir Joseph Bhore.]
the discussions the next day, und it was only at the request of Hon-
ourable Members themsclves that we did not continue for another whole
day.

I can give 1uy friend, Dr Ziauddin Ahmad, the sssurance that I will
lock into the suggestions which be has made.

As regards the othor two gentlemen, they have embarked upon a
volume of suggestions to the Advisory Council as to how it should con-
duet its work, and I have no doubt that the membhers of the Council,
when they are clected, will consider the gratuitous suggestions made by
those two gentlemen as to how thev should conduct themselves on the
Central Advisory Council.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*That this Assembly do proceed to elet in such inanner, as may be approved by
the Honourable the President, six nou-official Members from the Assembly who shall
be required to mervm on the Central Advisory Council for Railways.'

The motion was adopted.

ELECTION OF THE PUBLIC ACCOUNTS COMMITTEE.

The Honourable Sir James Grigg (Finance Member): Sir, [ beg to
move :

‘“That the oon-official Mewbers of the Assembly do proceed to elect, in the
manner required under rule 51 of the Indian Legislative Rules, eight members to be
members of the Committee on Public Accounts.'

Mr. Predident (The Honourable 8ir Abdur Rahim): The question is:
“That the non-official Members of the Assembly do proceed to elect, in the

manner required under rule 51 of the Indian Legislative Rules, sight members to be
mombers «f the Committee on Public Accounts.”’

The motion was adopted.

ELECTION OF THEF STANDING CcOMMITITEE ON ROADS,

The Honourabls Sir Frank Noyce (Member for Industries and
Lubour): Sir, T beg to move:

“That this Assembly do to the electiou, in such metiod as way bo approved
by the Honourable the President, of six members to serve on the Standing Commities
for Roads which will be constituted to advise the Governor General in Council in the
administration of the Road Account daring the financial year 1035-36."

Mr Pregident (The Houourable Sir Abdur Rahim:: The question is:

“That this Assembly do proceed to the alection, in such method as may be spproved
by the Honoutable the dent, of six membets to serve on the Standing Cammittee
for Roads which will be constituted tn advise the Governor General in Council in the
sdministration of the Road Account during the financial year 1936.36." o

¥

The motion was adopted.



ELECTION 0OF MEMBER8 TO 51T ON THE IMPERIAL
COUNCIL OF AGRICULTURAL RESEARCH AND IT8 GOV-
ERNING BODY,

Mr. G. 8. Bajpai (Secrctary. Depurtment of Edueation, Health and
Lands): Sir, T beg to move:

“Thut this Assembly do proceed to elect, in such manner as the Homoursble the
President may direct, two members to sit on the Imperial Council of Agricultural
Ressarch and ite Governing Bodv."

Mr_ President (The Honourable Sic Abdur Rahim): Tho question is:

“That this As=embly du proceed to elect, in such manner na tha Honoorable the
President may direct. two members to-sit on the Imperial Council of Agricultural
Research and its Governing Body.”

The motion was adopted.

Mr. President (The Honouruble Sir Abdur Rahim): The Chair has to
infortn Honourable Members that for the purpose of election of Membaers
to the Central Advisory Council for Railways, the (‘ommitter on Public
Aceounts. the Standing Committee for Ronds, 1985-868, and the Imperial
Council of Agricultural Research and ite Governing Body, the Notice
Oftice will be open to receive nominations for all the Committees upto 12
Noox on Pridasv. the 15th March, 1085, and that the elections, it neces-
sary, will be held on the following dater, pnamelv:

Iy Central Advisory Couneil for Railways, 21.3.35
2. Comumitee on T'ublic Aceounts . . . 23.3.35
3. Standing Committee for Roada, 1936.36 . . 21.3-85
4, Dmperial Councii of Agricultuenl Keremioh and it Govern.

ing Body . . . . . . . . . 22.3.:0

The eloctions to the Committees which will be conducted in accord-
ance with the principle of proportional representation by neans of the
single transferuble vote will, as usual, be held in the Sucretary’s Room
from 10-30 a.m. fo 1 vr.M. on each dax appointed for the purpose.

THE INDIAN TARIFF (AMENDMENT), BILL.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Bir, T begr to move fop leave to introduce a Bill to amend the

Indian Tariff Act, 1934, for certain purposes.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

*That Jeave be grarted o introduce & Rill to amend the Indisn Tariff Act, 1834,
for certain purposes.”

The mnﬁnﬂ waa adnpted.

The Honourable Sir Joseph Bhore: Sir. [ infroduce the Bill
{ 2277 )



THE. INDIAN FINANCE BILL.
The Honourable 8ir James Grigg (Finance Mewmber): Sir, 1 beg to

Hove

“That the Bill w fix the duty ou salt wmanulsctured 1, or imported by land uto,
<ertuin of Brit.ish Indis, to vary certain duties leviable under the Indian Tariff
Act, 180, to fix maginum rates of postage under the Indian Fost Office Act, 1888, to
hx rutes of income-lax sud super-tax, and to vary the excise duty oo silver leviable
under the Bilver (Excise duty) Act, 1030, be taker into consideration.”

Sir, in making this wotion, I propose to deal with two very import-
uhl puists tweed 1o recent speeches wiude by Lewders of the Opposition,,
The et occurred an the specch on wmat 1T sy compendiously  call re-
pression, wmsde by my Honouruble fricnd, Mr. Bbulabhai Desai. With
ull hiw inimitable  <kill in throwing  dust into the  eyes of jurymen, a
deviee in which he i not only w past but u present master (Laughter),
he guve o somewhat malicious analysis of the Centrul Budget in terms
which 1 may perhaps paraphrase somewhat freely us follows: 45 crores
for an ulien army of occupation, X crores for police und other agents of
repression, Y crores for the bloated salaries of parasitic civil servants, 2
crores for pensions of retired purasites of this cluss, and ong erore for the
welfaro of the country. My Honourable friend wil' forgive e if 1 say that
he reminds me of a remark which was onoe mnde of o verv famous, but
alightly unorthodox Chancellor of the Fxchequer, to the effeet that he used
figures as if they were ndjectives, but [ would like, in this case, to sub-
atitute for the wond Umedjectives” the word Cepithets ™. {I.uughter.} The
Leader of the Opposition, or perhaps T might eall him the Councel for the
Proseccution, knows perfectly well that under the present  constitution
there is 8 clear demareation of functions betweeu the Centre and the pro-
vinces, and that under this demarcation, broadly speaking, the Centre is
responaible for defence and finance, whila the pmvinces ure responsible
for, what I may call. the beneficent or welfare activities of the Gov-
ornment. No analysis of expenditure is legitimate which does not take
into account the budgets of the provinces and the Centre topether. Now
8ir, T have had a rough analysis of the expenditure of the Centre and the
provinces together made for the vear 1933-34. and i< far as 1 can make
out, the amount of beneficent expenditure is approximately equal to the
amonnt of of the defen~ budget, namely. between 40 and 50 crores of
rupecs a vear. So, it is n little grotesque to suggest that the eare of the
Government for the direet impmvement of the Iot of Indisnc is only mea-
sured by the one erore which hag in this vear’s Centesl  hudget been
allocated for rural development.  You may argue. if ou like. that a com-
paratively high proportion of nagional expenditure zs on defence against
oxternal nggression and preservation of intemal  order. hut. T think, he
would be a rash man wha would deny that self-preacrvation is not Man's
firat Inw and T personally do not believe that in the present circumastances
ot this countevy and of the world that the amount: spent in  TIndia
on thia ohiect are capable of ver: large reduction. Tn any case, in
countries where there is ereat ineouality of wealth and where large num-
bers of people are very , and where, in consequence, there are compsa-
rativelv low limits to the taxnble capacity of the couatry—-in countries
fike that T think it ia axiomatic that the cost of self-preservation ia bound
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to appear high in proportion to the rest of the budget. The real remedy
for this, I submit, is not to neglect to provide against dangers of oxternal
invasion or internal disorder, in other words, to provide for what 1 call
self-preservation,—the remedy ir not, I sny, to neglect to provide for self-
preservation, but that the wealth of the country should be incrensed,
which besides being a good thing in itself, has also n snowhall effeet in
that it would increase the vield of existing taxes without incrensing the
burden and so would increase the capacity of the Govirnment to eet
aside more and more expenditure of the kind which adds to the welfare
and wealth of the countryv. The question is, how is this tc he done? And
liere 1 come to my Honourable friend, Pandit Govind Ballabh .Pant's
® . His propoesl, cr rather his apocalyptio dream—dresam is hie own
ord

w Pe e e

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions:
Non-Muhammadan Rural): You accept it as & dream. You said: I am
not going into the dream land . . . . "

The Honourabls 8ir James Grigg: . . . . is that Government
should borrow 100 crorer everv vear and spend them on promoting the
welfare of the poor and the recomstruction of India.

Pandit Govind Ballabh Pant: 1 meant to say that Government should
begin immediately with a loan of one hundred orores. It may be nocos-
sary to caery on every vear for some timne, but not necessarily.

The Honourable 8ir James Grigg: T have looked up the actund text of
his speech.

Pandit Govind Ballabh Pant: T have no ohjection. You may begin like
that.
The Honourable 8ir James Grigg: | might refcr o il.

Pandit Govind Ballabh Pant: I stand corrected and accept that position.

You proceed on.

The Honourable Sir James Grigg: The MHonourable Member suid: *'that
it will be necessary 1o flont 4 loan of 100 crores a year in order to rebuild
the economie life of this country™. In other words, he hankers after, or
perhaps 1 should say, dreams of spplying to Indin President Roosevelt's
New Deal. Now, why do I say that the Pandit's plan is to all intents and
purposcs the sime as President Roosevelt's New Deal. | tuke it that there
are three definite features of the New Deal and that these are first devalua-
tion of the earrenes. wecondly an enonnous ereation of eredit and thirdly
a limitess programune of pablie expenditure out of borrowed money.  Now,
whether my Houourable friend likes it or not, there is no doubt that in
India a vast programmmne of borrowing is impossible without u vast. manu-
facture of credit and that a large inflation of eredit inevitably involves the
devalnation or at any rate the depreciation of the rupee.  Of course one of
the main ohjects of the New Deal is to secure a rige in prices, and 1 suppose
that one of the theorice underlying it is that vou first make cverybody
kappy by raising pricer sll ronnd—though that ensy assumption that every-
body will be better off if only you can mise prices sufficiently high seems
ta me to he a little aren to danbt at the threshold—yvou first, try to make
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people happy by ruising prices all round, and then the very raising of
prices will of itaclf lower the burden of the enormous debt that you have
incurred in raising prices. That I take to be one of the underlying theories
of the New Deal. OF course if the Deul is to work properly it should ensure
thut the inflation produces n rise in prices which at least corresponds to
the smount of the devalustion, but is this the case? The United Btates
has had slightly more than 40 per cent. devaluation. The new parity is
59°06 per cent. of the old parity but the rise in the general price index has
been much less than this in apite of the fact that more and more speeind
raeasures to accelerate tho rise in prices have had to be undertaken. The
United Kingdom hag had a devaluation which is also in the neighbourhood
of 40 per cent. slightly more than 40 per cent. and there, as fur a6 I can
remetnber, the rise in prices hug been in the neighbourhood of ten per cent,
India, of course, has had the same devaluation as sterling, that is slightly
more than 40 per cent. and in Indis, us far as 1 read the figures, the general
price level haus not risen at sll but the price level of ugrieultural products
on the other hand has had » disastrous fidl. That means that the two
ounstituenta of the Indisn price index, manufactured goods and agricultural
prices, show, in the case of manufactured goods, u rise, and, in the case
of sgricultural products, a full. the net reault being on balance no general
rise in the price index. Now, Sir, I think it will be generally agreed tha
a procens of inflation emimot by itself create new wealth.  As Mr. Beruard
Bhaw said in the book which Mr. Desai quoted the other day, **The Intelli-
geut Woman's Guide to Socinlismi™’, vou caunot wake a country rich by
calling n penny two penee,

Mr. Bhulabhai J. Desal (Bombuy Northern Division: Non-Mubsmuomadun:

Rural): Noo You ean by giving a second penny,

The Honourable Bir James Grigg: Llutation can at the best effeet o
purely internal tranafer of wealth--1 sy ut the hest. At the worst, it
can he worse than this. It can involve a net loss of wealth, and this,
I think, is the case with the debtor country wheve the risc in internal prices.
ia leas than the fall in the external value of the curreney and 1 give
examples just now to prove that practically invariably the interual rise in
prices is less than the amount of depreciation required to produce that
rise. Now, Indim mmuet show a loaa, being certainly a debtor country, when
that takes place. Indin is quite clearly a debtor country and [ ask Honour-
able Members to note that this is only one of the respects in which the
circuinstances of India are widely different from those of the United States,
so that even if the prospects of auccess in the United States were much
clenrer than they are in fact. success could by o means be assured in

India.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
What sbout Famine Protection Waorksa ?

The Honourabls Sir James Grigg: T will come on to that. In facr |
have already anticipated that interjection. It can in any case be said
with coufidence that the inflation plue devaluation part of the New Deal
would result in nothing but loss for a country like Indis and the question
now is whether the enormous expansion of public expenditure whieh ie
another essential feature of the New Deal cam counternet or even reverse
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this loss. Clearly the public expenditure can only result in & gain if it is
<levoted to projects which will increase the productivity of the country and
show & definite prospect of an adequate return in the more or less im-
mediate future. If it does nut, obviously, every increase of borrowing will
increase the rate of intercst demanded by the lenders and plainly too the
budget deficit will go on increasing.  Clearly then more and more borrow-
ing will be necessary and finally and mexorably we move on to the stage
when lenders are unwilling to lend at any price. At this stage we resort
to the printing press and so become inextricably involved in the prosess
which took place in Germany and Austria in 1923, the iupoverishing offects
of which it will be quite idle to deny and which are clear for everybody to
behold. 8o I come back to the assertion I made just now that if the New
Deal is to succeed the money borrowed must be spent on projeots which
are going to show a more or less immedinte return. Now, does anybody
seriously suppose that there are in Indin at the present moment projects
to the value of 100 crores a year, which could be confidently expected to be
immediately remunerative? Let us firat look at agriculture. Here, we
have in u large purt of the world n real over-production combined with an
increasing unwillingness on the part of countries to accept agricultural pro-
jects and a desire to make themselves agrioulturally self-supporting the
instruments of this being higher tariffs, quotas and restrictions of all kinds.
Clearly, therefore, no scheme for a large seale inerense in agrieultural pro-
duection is likely 10 be remunerative in the near future and so we cannot.
expect any large part of our 100 crores is going to be utilised in ambitious
agricultural schemes. T do not of course suy that nothing should be done
for the villager. The setting aside of a crore of rupecs for grants to the
Provinees is sufficient proof that T do not hold this view but what T do
suy is that whatever is done for the rural populrtion at present must be
done without any expectation of an immediate money return, and, there-
fore, must be done within the limits of the budgetary resources of the
Centre and the Provinees taken together. And o T nm afraid that we
must, in the muan, coneern ourselves with small schemes in individual
villages, and not with expensive snd wasteful eye-wash.  (Loughter.)

Now, what about industrics? Here, again, we have got to deal with
the general desire of the world for national self-sufticiency, and I om afraid
that this meaos that any schemes we have got to consider in the industrial
part of the fiuld must almost eotirely be schemes which relate solely to
production for the domestic market. Now in this sphere, I should have
thought that, in the circumstaces of India today, it was fairly safe to
sturt with the assumption that scheines which are pretty certain to pay
can get all the capital they wand, even now, without any intervention on
the part of Government, snd, at the risk of being sccused of being s disciple
of the dodo, I suy that. if private enterprise can do a thing, it is wrong for
Government 1o do it, beeaure, when producers are not risking their own
money, their efficieney, their enterprise and their enorgy is bound to suffer.
1, then, undertakings which are likely to pay without any intervention of
the Government can get ol the capital they want already, then the sphore
of Government in utilising these one bundred crores a year of borrowed
money is confined to industries which cunnot stand on their own feet within
any foreseeable time; and, that being so, the whole justification for the
New Deal disappears. There is no gain from the sxpenditure to counteract
the net loss from the deflation, and let me sdd here, by way of digression,
that in India, I foel absolutely sure, it is the cultivator who will suffer a
disproportionate part of the loss. 1 feel sure, in Indis, inflation will raise the
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ices of imported menufactured articles to a greater extent them it will
raise those of agricultural produce; and I feel equally sure that the benefit
of such rise of prices us does occur in the case of agricultural produce will
be lurgely ahsorbed by the middleman.

An Honourable Member: What about rural indebtedness ?

The Honourable Sir James Grigg: And so the unfortunate cultivator will’
pay much more for what he buys and get little if any more for what he
sells, and his last stite will be much more desperate than his first. Bo we
reach the conelusion that the Pandit’s dream is not likely to increase the
wealth of India, but is much more likely to land this country into still
further distress and poverty.

Prof. M. @. Ranga: It will not be to the advantage of Englamd.

The Honourable Sir James Grigg: 1 am talking about the interests of
Indis. (Interruptions.)

Mr. President (The Honouruble Sir Abdur Rahim): Order, order.
The Honourable 8ir James Grigg: My friend. Pandit Govind Bullabk

Pant, is cntitled to ask me. in return: **what is yvour plan?"’
Pandit Govind Ballabh Pant: Will you accept my plan?

The Honourable Sir James Grigg: No. | have rejected your plan. 1 said:
‘*you are entitled to ask me, what my plan is'’. That is a perfectly fair
question, and 1 eonfess freely that it 18 not possible to give a very specta-
cular answer to it. My ankwer s, first—and here T have no doubt that
1 shall exeite the derision of all cconomie planners—iny answer is, first,
that we should pray for a disposition in the world to return to the doetrine
of cheapnesra and free exchange and the abundonment of what Lord Hugh
Ceall once ealled “'the necimed doctrine of searcity™.  But thisx is a case
where unilateral action is not of mueh use. 1 wonld in this connection ask
the Honourable Pandit to retieet on the words of Mr. Wallose, the Secretary
tor Agriculture in the United Statex. He said. in 0 very remarkable
pamphlet that, unless the United States are prepared to aceept 500 million
dollnra nore of imports from forcign countries. it will be inevitably neces-
sary to plough up. te abandon the cultivation of 25 million aeres of good.
cultivable land. And I would like to say one word more to those who say
that lairsez fuire is as dead as the dodo, 1 commend to them a study of what
has happened in Anstralia. Such recovery as Australia has had has been
almost entirely due to the single commodity, wonl, and that is the one
commodity with which there has been absolutelv no attempt to interfere
in any way. My second anawer is that we must do what we ecan in
innumerahle small wave to improve the conditions and increase the efficiency
of producers. particularly our primars producers.  The first part of mv
answer ia not likely to be very immeodintely effective.  With the sceond, a
start can be made at onre. or. rather, the (Government of Indin can make
a start—the provinees have been doing & great deal in this line ever since
the Montavue-Chelmsford reforms came into being—and that is why the
Government of India have this year ret aside a crore from the surplus for
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the purpose of economie work in the villages, This is » beginning, and
I hope 1t is only a beginning, but it is an earnest of what 1 believe is tho
only way at present to deal with India’s problem, and that is oot to try
large, grandiose schemes which, if they fail, will land India in incurable
bankruptey and make the people's condition much worse than before, and
which are far more likely fo fail thun not, in my view cartain to fail.

Prof. N. G. Ranga: In the same way, we are starting from individual
villages and working out our prograwme.

The Honourable Sir James Grigg: Sir, 1 have thought it well to deal
with the two important points which have been raised in earlier speeches
by way of introduction to this motion. I have no doubt that a great many
other points will be raised during the course of the debate, but to these I
shall have an opportunity of replying, in winding up. For the moment.
Sir, I have nothing maore to say and 1 beg to move. (loud and Prolonged’
Cheers.)

Mr. President (The Honourable Sir Abdur Ruhim): Motion moved:

“Thet the Bill to fix the duty on salt mauufactured in, or imported by land into.
certain parta of British India, to vary certain dotiee leviable under the Indian Tariff
Act, 1834, to fix maximum rates of postage under the Indian Post Office Act, 1808, to
fix rates of income-tax and super-tax, and to vary the excise duty on silver leviable
undar the Silver (Excise Duty) Act, 1830, be taken into considerstion.'’

The Chair finds that notice has been given of an amendinent {o the effeci
that the Bill be referred to a Seleet Comnmittee. The first motion is in the
name of Pandit Nilakantha Das, and there iz a motion to o similer eflect
in the names of a number of other gentlemen. The Chair wishes to know
whether Pandit Nilakantha Dus wishes to move his amendmont.

Pandit Milakantha Das (Orisan Division: Non-Muhammadan): No, Bir.
T am not moving it.

Mr. President (The Honourable Sir Ahdur Rahim): Does any other gentle-
man wish to move that motion? (Foices: ''No, no.”’) The Houso will
now go on with the motion for consideration of the Finance Bill.

Pandit Govind Ballabh Pant: Sir, T listened to the speceh of the
Honourahle the Finance Member today as T did during the last five or
six davs with close attention. T hope 1 will have time to deal with the
various points he has raised in his speeches. Bir, T was struck hy the
cage and the grace of the pose of the Honourable the Finance Member,
He ever looks as fresh ag the rose in his button hole. Tt was a mystery
to me as 10 how a man invalved in figures having to face all this criticismn
and carry on with him the losd of millions of rupees on the ong hand.
and of millions of impoverished starving people on the other, could be
so perennially gny. 1 was really perplexed  But his speech the other dav
gave me the answer and I would have almost shouted eureka. I found
that he is not oppressed by any cronomic theories, doctrines or canons.
He nsserted with some emphasis that, sas a rule, five economists hold six
opinions and in this country as muuy as gixty. In fact, T could not
¢asily understand how five could be converted into six; but I was re-
minded of the procecdings of the Standing Finsnce Commitdee, and |
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found the Honourabls Sir James Grigg srruyed with other econcmists
guch as Sir Satya Charan Mukherjee. Seth Bhag Chand Soni, Captsin
Ll Chand and Major Nawab Ahmad Nawaz Kban have often made the
wix there against us of the <lected five and thus 1 came to understand how
five could he equal to six. He was in fine company. FEven that was not
encugh. 1 think, Bir, that even Sir James Grigg could after all have
two opinions, ona in England and the other in Indis. (Hear, hear.) In
Fugland, the export of gold is prchibited. Planning is almost the order
af the dav.

An Houourable Member: No, no.

Pandit Govind Ballsbh Pant: [ will show it. Please have a little
patience. Hoere ho shrinks from both ns one would from the serpent or
the scorpion and he would like to encourage the export of gold and put
his foot on uny iden of planning. e, I think Sir Tames Grigg could
huve two opinions, one as a private non-officin} gentlaman and the other
ux Member imported from Fngland, . . . .

The Honourable Sir James Grigg: I'ree of duty.
Pandit Goviad Ballabh Pant: . . = tur administering the affaivs  of

this conntry, in o different »eonomie field for the benefit of the country
to which he owes allegiance above and in priority to everything elss. 8o,
if the Honourable the Finunce Member held twa opinions, added to the
other foor, the total would be six.  Nome need dispute  its  arithmetic.
But, Sir. I was further perpleacd when he told us that in this eountry,
i particulur five sconomists had s many s sixty opinions.  That was «
still more difficult conundrum and & baffling puzzle to solve. 1 did not
Iekily find it very diffieult when T got the light. The Hopourable Sir
Jumes Grigg now looks with disdain, if not with contempt on the breed
and tribe of ceonomiste. They are people deserving of no consideration.
af no weight, and T am not gurprised ot e, He wondd ot aceepr Sir
George Schuster. He wonld not sceept whnt Robertson or Bowley waid.
He would not necept what even Sir Arthur Salter has suid.  He has, in
fuct, as [ read in o paper this moring, thrown all their reports inte the
drain.  That is the import of his speech. T nad read 0y sehool days
that cortain class of people after climbing the steps turned their backs
on them, but T notice there are others—maore enterprising and  thorongh
and daring adventurers—-whoa not ouly turned their back on the ladder,
but also gave it a kick with a view to breaking it to pieecs.  The Honour-
uble Sir James Grigg had his day of economies. he had his tield dayv. and
now he is prepared to trample upon it.  He will have nothing more of
it. He will have no use of it.  Why waeste time?  Feonomics nught have
had its day when he was sitting by the desk for 30 many years in England
But when he has come to this land, this land of the hrown and perhaps
of the black, why should he be guided by this economic sophistry? T can
well undersiand that. But the reality is just otherwise. There is greater
unnnimity in eagentiale and fundainentals of economic thought and opinion
today than ever before.

The Homourable 8ir James Grigg: No, Sir.
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Pandit Govind Ballabh Pant: 1t is easy to say, no, but it is not easy
to demonstrate and to establish that ‘‘no™. I am prepared to cstablish
my ‘‘ves.’”’ Sir, what is the position today? | am prepared to aceept
that some of the sophistri=s, us they might be ealled today. some of the
old doctrines of economics stand exploded toduy. Some of the enanons
have been exploded recently, but humanity 1e ever advancing forward in
its dynamic course of progress, and it is but right and proper that man
should benefit through experience, and ha should live to learn and that he
shouid outgrow his ld habiliments and expund just as the bark of the tree
expands with growing stem. Bo. 1 am not surprised st the growth, at
the expansion of human thought even in the economic sphere. But, Biry
while everything clse has changed, the Honourable the Finance Member
in still rowing petty cruise to the Robinson Crusoe island in the stagnant
backwaters of the surging cconomio sea. He refuses to take note of what
has happened since the days of Adam Smith as he would not pechaps
of what has happencd sinee the davs of Adam and Eve. e ean only

think of laisses faire, He is still lost in laisses faire.

The Honourable 8ir James Grigg: Yes. whut of that?

Pandit Govind Ballabh Pant: 1Dy vou obeerve laisser  faire in  your
country? Pleage answer then: Babsidies in Fngland, how many millions ?
Protectiva duties in Englund. how manv million8?  Subsidics by Tunei-
man to shipping indugtry, how many millione?  Subridies 1o livestoek
industry, how many millions? HBounties (o wheat-growers, how wuny
millinona?  Bountier to hect-growors, how manv  millioms ?  Preferontinl
tariffs against whom? Quotas and agreements for what purpose ?  Foono-
mic Couneil, its objectice?  Development Board, its purpose?  The Board
of Trade. its constitution? Well, Sir, T will wait for n reply and 1 wil)
expect the Honourable the Finance Member to enlightcn me on those
points and tell me how far these are consistent and compatible with the
underlying principles of laisses faire. Mot culy that, Inbonr regulation,
wages control, regulation of social amenitics and aocial ulilitics and cvery.
thing that matters in life? TLet him talk of laisser faire! Laisses faire!
That broken thing, that resd which nobadv ean handle today exeept in
pricks and bringing blood out of his own hand. Yet he is still hugging
and clinging to that. That scunds disaster to this countrv, T fuel when
T face him that T am certainly almost a revolutionary T want s change,
and s grnuine march forward. and when a man is lost in the slough and
backwaters. T discern no liape, no expeotation. no possibility  of  any
advance from or through him. T am really disappointed and distressed,

Now, Sir, what are the rock-boltom fucts of economies  today? |

would ask the Fonourable the Finanee Member what i the
12 Noor ,pinion of Mr. Kevnes ahout planning.  He knows, of courne,
what Roosevelt thinks; he knows, of course, what Tlavd Georpge's New
Deal means: he knows. of course, what Sir Geoarge Schuster has heen
repeatedly saying sinec the day.--and there liea the irony.--he  handed
over the reins of office hera to his sncecswor. He knows  also  of  the
schrme that has been outlined by Sir Arthur 8alter, and T belicve he has
rend his book ‘““‘Recovery’’. T believe he has alsn got Sir M. Visweswn.
raiva's book on ‘“Ten Years' Planning’’. 1 do not know if the title of
that book including the anathema P—L---A—N—N—]—N—G was not too
much for him. Let me hope, 8ir, thst scientific trainmg of youth has

B
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enabled him to reconcile himself to the reading of that book although it
deals with planning. Then, bas he ever read a book written by an initiate
and not by a heterodox, Mr. Darling of the celestial Indian Civil Service?
He may not take note of what we think and what we ssy. After all, we
sre men here . . . . .

Ths Honourable Sir Jamoss Grigg: I have discussed the question with
Mr. Darling.

Pandit Govind Ballabh Pant: Then, T um sorry there is no hope for
him and he is incorrigible. [ had thought that there was still some room
for new light and that his windows were open. But I find that no
amount of fresh air can warm his blood or enable it to course in his
veins ne that of a live growing organiem. Then, Sir, does he know what
Laski thinks? Does he know what Lord Allen thinks? I have his book
with me . . . .

The Honourable Sir James Grigg: So have I.

Pandit Govind Ballabh Pant: 1 think he knows what Lord Pssafield
denires, and T think he knowe what so many others like him think today,
I should like him tc give the name of one single man who is against plan-
ning and agninst . . . .

The Honourable Bir James Grigg: Yes, Profecssor Lionel Robbins.

Pandit Govind Ballabh Pant: [ doubt if he can be arrayed against so
many names. Of ecourse, he ray have some weight when coupled with
the Honourable the Finanee Member, but by himeelf he is a solitary
figure and cannot carry much weight. But, 8ir, T recollect that I have
digressod from his conundrum about five being equal to six and even
sixty. The Finance Member scems to have in a way clea:lv gaur.d the
gituation. At the present time, the whole ¢ccnomic world holds opinions
almoat ndverse to him. 8o, in order to make up the hallowed sixty, his
own opinion should be given the weight of 59 as that of the rest of
the world bocause of its unanimity it can count only as one; and where
89 are arrayed ngainst one, safety lies only in inverting the figures, so
none need blame the Finance Member for the importance and value he
attaches to his unique opinion. The solution may look queer and the
method of caleulation original. But as the standard of valuation differs
according to one’'s pre-conceived notions. T was not surprised at the ap-
praisement. of the Honourable the Finance Member.

Sir, there was another remark which the Honourable the Finance
Meomber made, and that was still more interesting. He said that in this
country economics is mixed up with politics. T do not know if 1t is such
a harrible heresy. In my vounger days, when T was a student, we used
to call the acience of Economics as Political Economy, and it seemed to
me that politicsa had something to do with economics. But the Honour-
able the Finance Member thinks there is nothing in common between
the two. Tt also appeared to me then., as it appears to me now, that
the rupreme object of a State is to recure and promote the economic well.
being of the people, the material happiness of the subject, as they say,—
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1 do not use the term in the political sense.  But he thinks politips sbould
not be mixed up with economics. So far as my country is oconcerned,
I agree with him; and I will congratulate him if he can extricate the
economics of this country from the mess of politice. That will be of
great advantage to us.  After all, Sir, how has this mixture, as you
call it, or this amalgam if you choose, of politics and economics worked
in this country? Can he conceive of the pegging of the rupee to paper
sterling on pure economic grounds? Can any ocountry at a time like
this, when prices are falling tremendously, when old values have gone down
and the old order is topsy-turvy, think of fettering it own currency
by tying it to the tail of the currency of any othear country? Can he
think of it as economically conceivable? Is there any more reason in
economics why the rupee shouid be pegged on {o paper sterling in pre-
ference to the mark, the franc or the dollsr? And does not that enanble
the Honourable the Finance Meinber and his country to dump their goods
into this country with a prefarential advantage today of about 40 per
cent? And the more the sterling goes down in value, thie greater the
asdvantage to him.

The Honourable 8Bir James Grigg: Not at all if the rupee ir pegged to
it.

Pandit Govind Ballabh Pant: Of eourse, ae sterling goes down, the
rupecs pors down, and, at lenst to that extent, in other countries the
valua of the rupee falls, whil: the value of the currengy of other countries
s appreciated. I imagine there are some gentlemen here who have their
relatives and wards 1n Francq or Giermuny. Do they not know that since
the rupee was pegged to paper sterling, they have to remit ot least 50 per
cent. more than they used t> previously in order to maintain their wards
in those countries? Does that not satisfy him? This is no place for
going deeper into economic nicetics, but 1 will expect the Honourable the
Finance Member to accept the obvious. lle muy ncglect that which in
not equally patent, but, whers a thing is cbvious enough, he should have
the magnanimity to make a concession in my favour. 8ir, there then we
stand; thut 158 one of the results of the economics in this country heing
broad-based on politics. Then, 8ir, is there any  economie  justification
for raising a sterling loun at a higher rate in England while we can raise
the money in rupees at a lower rate in this country? 1Is thut, again,
8 pure economic proposition? Has he any economic ecxplanation for
Government stores being purchased at higher prices in England when we
can got them cheaper in other countrics ”  8ir, has he ever heard of the
gold reserves of one country being maintained in another country, hund-
reds and thousands of miles awav, while the former had been starving and
had to borrow money at high rates of interesta ? Hus he evor heard of
gold being prohibited in every other country except our own und the ex-
port of gold baeing promotel here alone? In that too a purely economio
proposition? And, 8ir, he will pardon me for saying something which is
more direct and somewhat pointed, and I trust he will not regard it nm
more poignant.

1t this had been a free country, would he have been iinported fivm 8
place four thousand miles away to administer the economic affaim of 850
millions if it were n pure question of economics divorced from polities?
Sir M. Visweswaraiya is an old experienced man: there are many others—

22
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Coyajee, Shah aud otbers: and I think some other names mught occur even
to the Honourable the Finance Member. Would they not have been placed
there in preference to him? Has be ever heard of foreigners being given
higher wages and higher rates of pay than the sons of the soil for doing
the same kind of work? And are not the benches opposite themselves—
for whom 1 have great regard—getting mare than an economic pay? Are
we not psying them too much compared to what we would have to psy to.
our own indigenous men? Has be ever heard of money being remitted
from one country to another in the shape of interest on securities and loans
contructed by the Government of that country and yet being exempted
from income-tax in tho country of issue? Hus he ever heard of pensions
of Government servants being remitted from one country to another and
yet being frec from income-tax in the country which pays them? Has he
ever heard of the salaries of men on leave being remitted from one country
to nnother and yet being free from income-tax in the former? Let him
not glibly talk of economies and politics in the same breath in this country.
One living in a glass case can never be too cautions and would be well-
advised in guarding against offering ncedless provocation to others, For
my part, how I wish that in our country economics were pure, unadultera-
ted, and crvstal-like. For, how then could we have such a bloated mili-
tarv budget? How could we then have such a top-heavy svetem? How
could wo then have the restoration of the salary cut in these circumstances?
Eaonomics in this country is no more and no better than a foontball which
onlvy those who hold this country under domination are privileged to kick
and play, whether out of bounds or high up in the air, Hut invariablv for
their own fun and rocreation.

Yesterday, Sir, there was a discussion over the army budget, and there
was o reply to the debate by the Honourable the Army Secretary. 1 was
feeling all the time whether anybody c¢ver looked at the question from the
point of view of the capacity of the men who had after all to pay the bill.
My Honourable friend today says: ‘'Self-preservation is the supreme law,
Salf preservation is the domineering purpose of life’". What for? For
glavery 7 For being subordinate to other people? For ever to continue
ns the dmwers of water, for ever to continue as the dregs in the empire?
What for? What is the purpose of this self-preservation? And what for
dnes this stage exist? Has that ever occurred to the gentlemen sitting
opposite? T say self-preservation ia no use unless there is n_mornl purpose
behind aud the State must he supposed to have gone dowm in the scale of
civilisation if it thinks and belioves that its object is fulfilled 'frhen man i8
allowed to exist, but onlv to die in driblete. That is what is happening
heve.  For my part. 1 felt and feel today, to me it is inconceivable. t‘ha.t T
ghould ever be A party to the allotment of any funds or to the approp:iation
of anv revenues of this country for the purpose of the domination of a
farcigm people or for the purpose of perpetuation of foreign r“_le. Harve you
ever heard on cconomic grounds of the emplovment of foreien soldiers at
four times the wages paid to the indigenous brand? I‘ am, !m'haps.
required to use this terminolagy as motor cars and Indian soldiers and
officers. according to the Armv Secretery, belong to the same type or
genus—they are all “‘things’" in the vocsbulary of those gentlemen there:
but have vou ever heard of auch a thing elsewhere? T sav. do not talk
of economics on the floor of this House: otherwise, it will be very hard

for you.
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This is but a preliminary survey of what the Honourable the Finance
Member said the other day. 1 will just refer to a few remarks that he
made today. He referred to what the Honourable the Leader ot the
Opposition observed the other day. He aptly deseribed him as the counsel
for the prosecution and himself as the eunlprit in the dock. He has virtuall
accepted the facts on which the prosecution based their charge, T a
him now what is his verdict? He also constitutes the jury unfortunately
here; and will the jury take an irapartial, a judicial and a detached view of
the case? If they do. then the case for the prosecution has been aceepted
by the culprit in the dock. He accepts that the facts are right, and wo far
as the Central revenues are concerned, thev are mainly appropriated for
the purpose of the so-called defence. After all, why do you want an
army? T had with me and T have today certain quotations from celebrated
Generals ag to the purpose of this huge army and also of retaining the
British Soldiers and officers in Commissioned ranks in this country; but 1
do not deal with them now : T want to confine myvself to points of cconomies
only in gpite of the aversion that the Honourable the Finaner Memher may
have for that: for, after all. that happens to he his dirtv job here.

I will come to the other question, and that is of greater importance - us
to how we cun get out of the present mess, how we can relieve the misery
and ulleviate the sufferings of millions of starving people in this country,
That is the issue, and I hope, on humanitarian grounds, in so far as the
handicap of political consgiderations and his faithful alleginnce to hin country
do not interfere, he shares that desire with me. There are certain salient
and principal features of the present situation which must be taken into
account before we reach nny conclusion. India, T nccept, in pre.eminently
an agricultural country: 1 accept that B0 per cent. of our population is
directly or indircetly sustained and maintained by agriculture. T concedo
that scientific techrnique and mechanisation can extract out of the soil
a congiderable amount mu-h in excess of what human labour ean get out
of it unaided by such tools and instruments. T alan concede that st the
present time there is A move in various countries towards aclf-sufficiency.
Evers country wanta to he sclf-contained, every country wanta to he self-
sufficient. T concede all these. T alan concede, Rir, that along wilh it,
as Adam Smith said long ago, the capacity of a man’s stomach is limited,
and even if you adopt the gluttonous methods of the old Roman Emperors,
vou cannot enlarge it materinlly. While it ir open to a person to put on
ten dresses, ten new coats or twenty in one day. instend of putting one
dress for 20 vears, it is not possible for a person to cat more than he ecan
in 24 hours even if he takes his fond 20 times inatead of once or twice
in the dav. 8o I admit that there is a rigid limit to the amount of
mnmm:ptibn of agricultural produce. while there is an unlimited nrcope
for the expansion of commoditics and articles produced by ‘mechanieal
means. How does that help my friend? He tells us that agriculture has
little scope: he tells us that everv conntry has almost «nongh to maintain
iteelf: he tells us that he will help the villagers. How is he going ‘o help
them. mayv I know? Will he enable the villager to qrodnm- mare? To
produce more with what. with the Meston Plough or with another Plan.gh
which mav hereatter he called the Grigg T’Touzh.? Will that enable the
villager to get more out of the soil as co:npamd _wlt-h what one can et out
with the aid of mechanised technical skill and improved methods ﬂmtﬂ n‘:
enforced in a large seale in other countries? That is desirable. Wi he
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do it? Will that alone suffice? The output of the soil may go up. The
land may be made to yield more than what it has been producing so far,
but we know also that prices have fallen considerably,—and my friend
knows that if we look at the index figures, we find thut prices have gone
down by about 46 per cent. We also find that today the world in fact
produces more than it can consume in staples. We find ulso that modern
methods of transport depending on petrol have ousted draught cattle and
other unimuls which had to be maintained formerly out of the produce of
the soil. There are millions in our country still ill-fed and starving for
lock of means and resources. But there is very little room for export of
agricultural produce, and there is still lesser room for export of agricultural
produce at a profitable rate. T think it is a fundamental fact which the
Honourable the Finanee Member has to admit. T would like to ask him
whether he disputes my analysis in any way, and, if su, how?

Then, Sir, the other factor is this. Today modern mathods of produe-
tion nnd wechanisation for mass production are employed to such an
extent that it is difficult to consume all the products. Tn fact, since the
War. the output of commodities snd articles in the world has gone up by
nearly one hundred per cent. By the year 1925, it had ione up by nhout
40 per cent, and between the years 1925 and 1929 the output ineveased
still more rpidlv and that was at the root of the slump. trouble and
impoverishment in the midst of plenty in most countries.

Then, 8Sir, we are faced with another difficulty. You start a small
industry. I don't mean to dispute the utility of small industries. They
have n place, but if you have them to the exclusion of eversthing else,
if vou concentrate on them alone, and if vou do not employ any other
impr:ved methods of mechanisation specially for heavy key industries,
how are vou going to compete with the world? How will you compete
with the man who goes about with his cheap stuff produced on a vast
scale by modern machinerv? It i obvious that vou cannst. Then, what
in the way to face the present position? Of course, the fundamental fact
is there. Unless vou produce more, vou cannot enable the average indivi-
dual in this country to purchase more: unless you purchase more, vou
eannot consume more; unless vou consume more, you cannot pruduce
more. So. you are in a vicious circle. How do vou get out of it? It is not
quite an easy thing to get out of it. But if you are not equal to the task
before vou, then get out of it and make room for others. You must be
equal to the task. You are there as a trustee of the nation. You are there
drawing u pretty good salarv. a handsome bonus snd a pretty good
OVOTEEAS DAY . . . .

The Honourable Bir James Grigg: No. [ am not getting any overseas pav,

]

Pandit Govind Ballabh Pant: Well, T will wte for it if vou make it
votahle. Tt is no good vour aaving that vou are nnt equal to the task. One
must be equal to the task, and if he is not, he should admit his helplesaneas
and give wav. Sir, T am surprised at the attitude of the Honoum.ble _the
Finance Member. That he should try to nibble at these things in this crisis
ia aimply unthinkable,

Now. Sir, having mentioned these two things, I shall mention the third
shing, which is an important feature of the present economic system. We
have been carrying on the policy of protection for the purpose of encourag-
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ing industries in our country. You may call it a polioy of discriminating
protection. I may set certain gentlomen here at ease by saying that ]| am
not opposed to such a policy of protection, provided it is supplementyd by
other things, for by iteelf, the policy of protection is not free from defeots.
It imposes a tax of a regressive type, that is, it enables money tu flow
from the poorer to the richer olasses upwards, which is unnatural. The
second thing that it does is that it places a premium on inefficiency. The
third thing that it does is this, it enables the Btate to waste awav the
funds of the nation by giving them the opium of proteetion: under the
guise of protection, Government secure large sums for waste and extrava.
gance. The fourth thing that ensues from protection and the premium
on inefficiency inside the country, and consequent inability to face com-
pelition with other countries is this, that whenever the artificial props are
removed, the whole order erumbles down agrin. Thus, the policy of pro-
tection has its inevitable disadvantages. Besides, thir policy leads te
A certain amount of corruption inside the State.  As there are ro many
ibn[dustt)rivs ever trving to catch the ear of the Honourable the Finance
Member . . . . .

An Honourable Member: You mean the Commerce Member,

Pandit Govind Ballabh Pant: Yes, of the Honourable the Comrivree
Member, though not in s rude way,—I find the Commerco Member 1 not
here, but I hope. when he heurs of catching his ears, he will not be irritated.
Well, 8ir, while recognising all these adverse factors, there is no doubt
that, in the present stage of infancy in industrial development, we cannot
make any headway unless we have some sort of protection and safeguards
in our country, We cannot produce indigenous goods and we cannot
compete with the world otherwise. The nascent industries have to be
protected. At the same time, our people are inconceivably poor, and
protection imposes an additional burden on them, as for evervthing they
purchase they have to pav more. These are the factors that I huve to
take into sccount. 8ir, if you drop protection, you do not improve the
position. More goods will be dumped, drain will increase, whatever metal
is left will go abroad, and the inherent capacity of the country to purchase
goods and to sustain itself will become worse still.  There is another
feature of the present stage of industrv and that too must be horne in
mind. Ordinarily, mechanisation leads to unemplovment unless there in
co-ordination. It mayv look strange, but it is true that the immediate ¢flect
of the extension of mechanical means is an addition to the numbers of the
unemploved. Take the case of sugar industry itself. Modernised sugar
industry has perhaps absorbed a few thousands of lashourers, hut it has
thrown out of employment millions of villagers who used the indigenous
press formerly. That is the case with railwavs also. The railways can
transport goods in much larger quantities and with much greater case, but
thev react on the general economic position of the country and they have
thrown millions of transport workers out of emplovment. Bo, the growth
of biz industries. unleas co-ordinated, leads to extension »f unemplovment,
p aardose though it may seem. T.et us recount the circumstances. Agri-
culture bv itself is not enough to sustain our people, in the present state
of affairs in the countrv. agriculture cannot be made pmfitable. Tha$
is No. 1. Small industries cannot compete with bigger industries, and
goods produced by hand or by erude methods cannot stand any competi-
tion, that is No. 2. Protection by itself leads to certan consequences
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‘which are harmful. That is No. 8. The fourth point is tbat the poverty
of the country is such that immediately we have to apply curselves to the
raising of the standard of living of the people. These are the four curdinal
principles which you have to take into consideration. And where is the
remedv o be found? | have no doubt in my mind, and T am as clear a8
anybody can be, that the remedy is to be found—the only possible remedy,
the only effective remedy, the only efficient remedy that you can find lies
in State planning—you may call it New Deal, you may call it by any
other name vou like. 1 have no quarrel.

The Honourable 8ir James Grigg: Russial

Pandit Govind Ballabh Pant: Russia in this respect is the best, if you
agroe with me,—Russin minus violence and some other things, about which
I have my own fads, such as, rejection of God, in whom, in spite of the
advanoe in modern world, T still continue to believe. Take these two
things awav, ard add a little strictness in the matter of marriage. With
these reservations, I have no quarrel with Russia and I agree with vou. [
am not afraid of the word, nationa! socialism. I use if in its literal sense.
It seemns to play on the nerves of the Honourable the Finance Member.
Why should we be afraid of it? 1f that is the remedy, why not make use
of it? T am neither a socialist, nor a Communist, nor u capitalist; 1 am
reminded of the answer which a telephone aperator onee gave to the
Finance Member in my province. The Finance Member rang up the ex-
change, and the operator wanted to connect him with the desired number,
‘but there was some little delay. It put out the Finanee Member who
wked him: ’Are you & non-co-operator? Why this delay?’” The man
roplicd: I am neither a non-co-operator, nor a co-operator, but a plain
operator.”’  (Laughter.) 8o far a3 T am concerned, T am neither an
idealist, nor a materinlist; T am a realist. 1 take stock of the situation.
I take account of the factors that are before me, and I try to judge, to
weigh, to appraise them, and to arrive at some constructive remedy and
scheme for getting over the difficulty. T do not run away from them. Now,
then, what is the remedy ? The remedy is plain.  Money is cheap today.
The Government of Tndia know as well aa [ da that they ¢éan have the
money thev want just for the asking. In fact, even this vear ther have
made a provision for the redemption of loan to the tune of Re. 50 crores.
1 know they have in their savings banks depnsits about Rs. 55 crores. In
their cash certificates they have another Rs. 15 crores, sn that, if thev had
the will. there wus the way. How bave the mailways been developed in
this country? H the poliey of laissez faire had been applied, would vou
have a mile of railroad in this country?  Does not my Honourable friend,
the Finance Membar, know the methods that were adopted? Guaruntees,
hounties, and every sort of subsidy and belp were given. Are not in Eng-
land similar methods being pursued oven now? What does he think of
the Electric Board? Does it not consist of the representatives of the
Government and of the people? What does he think of the Broadcasting
Committee? Is not that, after all, a Btate financed industry? Are not
there many other things? Then, why run away from the problem? State
“veplation and State control are the only methods by whieh, in the modern
"age of competition between corporate States concentrating on industrialism,
-backward countries can maintain their existence in the conflict all the world
-over. (Cheers from the Congress Party Benches.) There can be no doubt
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about it. On the one hand, there is money available on ensy termas;
-<on the other, there arc industries which we can develop.  Our resources ure
unlimited. Tn our country, we have got iron, we have got coal, we have
got mines, we have got copper; what have we not got, and what can we not
do? But I tell you, we want a Swaraj Government. The anourable the
Finance Member did me a little injustice. I never expected him to borrow
Rs. 100 crores today. 1T said that, if we had a Bwaraj Government today,
I would have most humbly suggested to that Government to launch on a

scheme of national reconstruction for the regeneration of my country
and to borrow for that purpose Rs. 100 crores,—he says per year, 1
accept. per year, so loug as my plan is not fulfilled, and when it is ful-
filled. then to stop borrowing. What does the Finance Member say ?  One
-crore he has given for rural reconstruction. Does he know the number of
villages in Indin?  He ix quite new vet and may pot b knowing.  But
perhape ho does, I give him credit for that. If he had pleaded that there
we many other things that a man must learn before he took a plunge into
u large oonstructive scheme for raising the general standsrd of living in
this country that would furnish some ground for a period of probation. He
has already rejected the Salter report!  Sir Arthur Salter wag, as he cer-
tainly knows, the Economic Adviser o the League of Nutions for as many
as fourteen vears. A mnun with thut vast experience wus brought to this
country and he prepared 5 seheme, but the Finanee Member, thongh quite
wew, discarded it within a short period of his arrival at Bombay. Then
we had experts like Messrs. Bowley and Robertson, over whom, again,
Government gpent _considerable sums of moucy. But iny  Honourable
fricnd, fresh fromn England, and unfamilinr with the affairs of this country,
—I would not say ignorant,—threw their report too into the drain as the
Statesman put it this morning. This idea und scheme of planning is not
a novel ons. It has almost universal support and all shadcs of opinion
including the Stafesman, thwe Hinduatan Times, the Hindu, ote., are of
one mind and one tune. These duys I find the Government pnving great
respect to public press in this country, specially the Honourahle Member
sitting to the right of the Finance Member,

Mr. M. 8. Aney (Berar Representative): He docn not rend. Tle says
he never roads.  (Laughter.)

Pandit Govind Ballabh Paat: Really! All the same, public opinion io
this country on this inntter w unanimous.  The resources are sufficiont. A
beginning can be made.  There is no ather offective remedy out of the
difficulty. Then, why don't you move, 1 know it will hit the industries in
England. If we mechanise industry in our own country, forcign imports
are bound to suffer. Look at the stupidity and the idiocy of the present
world—the Honourable the Finunce Member deplored the other day and he
really looked pathetio that people in the world should desits to purchase
and actuslly get gods cheap?  After all. is it renlly o misfortune that
gvds should be available cheap?  Tn fact, the present situstion is intnguing.
Is it not strange that we should make a grievance of it that Japan menages
to supply goods cheap (o us 7 Is it not atupid and atrocious that while the
world is producing more than it can consume, people should be starving
@end stocks should be thrown into the seu or fire. That is monstrous snd
unpardonable. Let us beware. The laws of cconumics are inexorable and

must be respeoted.
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I will now say a word or two about the Finance Bill. The Finance Bill
proposes taxes in three forms, the salt tax, ‘the income-tax and the postal
receipte. I may at once say that, so far as [ am concerned, 1 do not want
this Bill, if I can thereby hasten the day of Swaraj. As I said, I do not
want to provide a shell for the upkeep of a Government which is here to
perpetuste our slavery and to foster foreign domination, but, still, if they
are responsive to the wishes of this House, I will wait and see and then
decide what to do. There are, as I said, three proposals. I must declare
unequivocally that my very grain recoils at the idea of granting supplies to-
foreign people for the maintenance of their supremacy in this country. It
seems to me to be immoral, and old fashioned as I am, I still attach some
value to the eternal principle of morality. But, Sir, in spite of all the
aguny and in spite of the qualms of conscience, I would restrain myself as a
practical man if Governmment shaped their policy with the set purpose of
sffurding rolief to the poor. That is the only criterion I apply. 8o far as
the Finance Bill is concerned, there are, ns T indicated, two or three main
propositions. The first relates to ealt. My Honourable friend knows as
well as I do that the incidence of indirect taxation in this country is very
high and it is pDecessary that this incidence should be lowered. Salt is
un indispensable article which the poorest of the poor need. The Honour-
able the Finance Member wants to preserve and to give free ply to the
law of self preservation. There is no better preserver than salt and let
me remind him, that the builders of human destiny and the preservers of
humanity are regarded ns the salt of the earth, and if the Finance Mem-
ber is true to the salt of the country, he must alleviate the miseries and
suflerings of the poor. So [ ask him to reduce the salt duty, if he can-
not abolish it altogether. I ask him to raise the minimum level of in-
come-tax, as, apart from other grounds, it i8 an uneconomic tax, for from
about 275,000 assessecs between 1,000 and 2,000 you expect only abous
60 lakhs, while the remainder, almost equal in number, are expected to
contribute about 17 crores. He knows, I think, that it costs him abous
ten lakhs a year to collect this tax. He contemplates an increase of about
nine lakhs in the amount provided for the collection of income-tax in this
year's budget mainly with a view to collecting the small meagre sums from
this class who really canoot afford to pay. I ask him to accept Rs. 2,000
as the minimum limit for the purpose of exemption from income-tax. He
knows that in this country there is no allowance for married people, child-
ren, etc. B0, the least that he ought to do is to raise the taxable limit
to Ra. 2.000. The third thing that I want him to do is to reduce the

rice of the envelope and the postcard. The poor man wants these means
gor intercourse, culture and education. I cannot understand the policy of
the Government. They are introducing ocostly schemes of broadcasting
for the ostensible benefit of the masses, but would maintain prohibitive
rates for the postcard and envelope! The easiest means of communication
between the villages and the cities and between the villages in this country
is the posteard.  Where is the sense, equitv or justice in investing lakhs
in brondcasting. while the postal rates are prohibitive. If you look at
the chart attached to the report of the Postal Department that I bave
befora me, you will notice that consumption of cards and envelopes is
steadily going down as people are finding it hard and expensive to psy
for them. In fact, in several places, motor buses are

means of communication. You have to compete with others too. If
you reduce the rates and bave some consideration for the poor man,
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I am certain that these changes will not affect the revenue seriously.
Firstly, I expect, as I have said, a larger surplus than the Honourable-
the Finance Member has provided for. Secondly, he has omitted some
receipts which are potential on which we can count and we are entitled
to count. We expect a contribution of about six arores from railways
every year. It is only being postponed, and there is no reason why
we should not take it into account when we caleulate the revenue
The third thing which we should not forget is that we have not yet
drawn upon the railway reserve of 27 crores of rupees. There are other
ways by which the income of the State can be increased. I would sug-
gest, for example, the raising of the limit to the deposits in the savings
banks. 1 believe that if people are allowed to deposit money in savings
banks without any restrictions, the deposits will go up by several crores,
and you can get a good saving thereby. You can pay off tho debts that
have been incurred at high rates of interest by money ruised ot low rates
and make n saving thereby. And, 8o far as I am eoncerned, 1 would not
be sorry if vou were to revise the income-tax schedule und levy higher
rates for unearned incomes such as those out of interest; and also if you
imposed a larger scale of duties on the profits of companies above a cor-
tain minimum, e.g., if companies which earned more than six per cent.
paid a higher rate of duty, that too would be helpful. I think there are
many wayvs by which the finunces can be improved without adding to the
burdens of taxation. I need not say more ubout the contents of the
Finance Bill at this stage.

Sir, T will just read out, if I may, two quotations from two books and
close my speech. One is from Mr. Darling’s book, "*Wisdom and Waste
in the Punjab Village’, about the utility of raising money by loan for tho
purposes of reconstruction. Mr. Darling says:

“The proposal to raise a reconstruction loan is likely to be condemued bevsuse it
is novel and without precedent. But the situstion in Indis is wlso without presedent:
a pupulation of 360 millions, of which less thun 10 per cent. ure literate, is about 0.
embark on the hazardous cvurse of democracy wnd wself-government, auud meanwhile
the depreasion has doubled the burden of debt and reduced the standurd of living to the
pre-war level. In a sense, precedent may amost be said to exist. ln the perlous days
of the war India contriliuted £ 100 millions to ite cost without considering too curetully
how and when the losu would be repaid. ‘I'hese days too are not without their peril,
for the world 18 full of eaplusive forces and in the hearts of the people are yearuings
such 8s have never leen there before. A reconstruction loan would have neveral
advantages over the war loan. First and foremost, it would be productive. Becondly,
it would be an internal loan und be mainly spent in the country. Thirdly, it cou
probably be raisad at less than four per cent, and, finally, it would give employment
to many idle matriculates and graduates. (/aughter.) And one more point may be
urged. The moment is particularly auspicious for a big constructive effort. The
chaages contemplated in the political sphere demand for their success a correapondin
change in the social and economic spheres, and, if leadership is good, they might we
provide the necessary momentum.’*

Of course, Mr. Darling’s politica are quite different from mine, but
his views should weigh all the more with the Finance Member on that
score.

There is. Sir, one more quotation I wish to give from S8alter, which
is the epilogue of his book, ‘‘Recovery’’, and I would beg of the Honour-
able the Finance Member to give some thought to it:

“‘Before the vast magnitude of the tasks shesd, man’s spirit has for the momend
faltered and his vision contracted. The public mood is apprehensive where it should
be bold, and defensive where s broad and generous policy is most nired. Every-
where men fly to new tariffs and restrictions, to mnationslist policies, domestic
curreacies, parochisl purchasing and personal hoarding—like frightened rabbits each
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scunying to his ewn burrow. Serely it is for the moment ouly. Which country of us
bas not, but » few years since, shown the resources we now require of courage, of
perwml’ devotion, of industrial and financial leadership, of public direction, in a need
no greater and it a cause leas worthy? Weé'Are, if we could but grapple with our
fate, tha most fortunate of the generations of men. In a single litelime Science has
given us more puwer uver Nature, and estended further the range of vision of the
exploring mind, than in all recorded history, Now, and npow only our material
resources, technical knowledge and industrial riill, ars enough to afford to every man
of the world's teeming population physical comfort, adequate leisure, and access to
everyihing in our rich heritage of civilisation that he has the personal guality to
enjoy. We neod but the regulative wisdom to control our specialised activities and
thy throsting onesyy of otr wectional and seltish inteiests. To face the troubles that
besot us, thin uppreheusive and defensive world needs now above all the qualities it
soems for the moment to have abandoned—courage and magnanimity.”

(Loud snd Prolonged Applause.)

Dr. Ziauddin Ahmad (United Provinces Southern Divisions Muham.
mndan Jural). Sir, we have been uccustomed for the last five years to
have every year now proposals for fresh taxations. Those proposals came
not only in the shupe of the Finance Bill, but they came in the shape
of protection and sumetimes in the nasme of equalisation f prices. 8ir,
1 eongratulate the Honourable the Iinsnce Mcember that he did not fol-
low the course of his predecessors und that he did not impose new tux-
ation. On the conirery, he has given some relief, and our critsicism frum
this side of the Houre is that the relief that he has promisad is not sush-
ciont and it falls short of our expectations and it falls short of the re-
covery ol trade,

Sir, | would first like to mention one or two points referred to by wy
distinguished  predecessor, Pandip Govind Ballabh Pant—1 endorse his
theory of protection, I say also that 1 am not opposed to protection, but
1 am opposed to the manner in which the protection theory has been ear-
ried vut Jlaring ihe year 1084 by our Government. I wish he had been
in this House and supported me when throughout the year 1024 I fought
and fought ugainst the manner in which the theory of protection was being
given efect to by the Government of our country.

B'r, the next thing is about the question of spending lurge sums of
money cn new undertakings. I think the Honourable the Vinance Mem-
ber hns wnissed the real meaning and significance of the propossls of my
friend, 'sndit Govind Ball#bh Pant. e really meant that ot a time
when people are starving, at a time when there is so little employment in
the country, Government should not adopt the policy of retrenchment
and make tho people more miserable. They should, on the ccotrary,
start somo kind of scheme by which they may increase employment.
People are suffering, no doubt, and they are feeling misersbl~, and I also
say that we should not accentuate their sufferings and mak= the people
more miserable. The Honoursble the Finance Member askcd —what are
the undertakings which the Government of India should take up when
they have sammothing to spare in this direction. 1 sugoest one scheme,
and that is the scheme of metalling the kuicka roads. A responsibie
engineer calenlated that if five carts pass a kutcha road per day, then the
economic saving will pay the cost of construction and repairs to pucca roads.
I also ngree that many hundreds of crores may be usefully spent in this
direction, and T think there are a muunber of other suggestions which can be
daken up.
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Now, 1 come to the Finance Bill. First, I take up the question of
the export of gold. Sir, in discussing that problem, the Hon.
ourable the Finanoe Member falls into the error which is not
uncommon in the art and science of reasoning, that it is the duul signi.
ficance of one and the same word. My Honourabls friend may have heard
of the ingenious loctures given by Bir Bertrand Russell on one occusion
about the foundation of geowmetry. He came afterwards to a very pecu-
liar position on uccount of one and the same term heing used in two differ-
ent senses. He came to the conclusion thut A was at the samo time B,
and not B. The conundrum was, whether the alass of all classes is an
individual or a class. Now, if you go on generalising and generalising,
ultimately you come to the clase of all classes, and I ask whether the
class of all classes s a class or it is an individual. It is certainly both
a class and an individual. The case of gold is aimilar. T ask, wkether
gold is a commodity or whether gold is a means by which we can regu-
late the finances of a country, we can regulate the exchange and we oam
establish the financial position of a country. Thoese are the two ways iz
which gold could be used. The Honourable the Finance Member has
been telling us that gold is & commodity just as much as wheat is a
commodity and it can be sold freely like any other commodity. But,
unfortunately, other countries are not treating gold as 4 commodity, and
they are utilising their gold to stabilise their curreney and to stabilise their
financial position. Tt i8 on account of this difference in meaning, this dual
significance which ie given to treasure that all this confusion arises in
Indis. In India, we consider gold as a mere commadity like other
articles, but other countries consider gold as a means of stabilising their
financial position, and they are conserving gold as much as they possibly
can. I wish we in India may use our golg for this purpose, and we should
not lead ourselves to the same kind of illogical eonclusion as Bertrand
Russell did in the significance of the cxpression ‘‘class of all classes’’.
Every country has withdrawn gold altogether from circulation.  They
are not using it as a commodity, but they are only using gold at present
as a means of stabilising currency of the country. I pray that our Gov-
ernment should use gold in the same sense and not use it ‘n its dual
significance which T have just described.

Now, Sir, the same is the case with silver. On the one side, the
Government, use it us a commodity.  Thev impoged an import. duty  on
gilver which was six annas originally, and, thereafter, there was a sur-
charge of 25 per cent., and thus it was raised to 7§ annas. Fortunately,
afterwards, it was reduced to five annas, and now the proposal is to re-
duce it to two snnas. I am sure that the Reserve Bank will press upon
the Government that there cannot be any import duty upon any parti-
cular article. Tt is not a commodity only, it is an article by means of
which the Bank will stabilise the financial position of the country. The
Government themselves have set apart large sums of money for silver
redemption fund. and this in iteelf is a proof that they are not considering
it purely as an article just a8 much as wheat or any other thing.

1 r.u.

The next thing in conncetion with the export of gold to which I
should like to draw the attention of the Honourable the Finance Member
is the speech delivered by his predecessor, Bir George Schuster, on the
cecasion of the budget debate in 1983. He sayn (at the time he delivered
Yis speech) the export of gnld amounted to 107-08 crores or its equivalent
of £804 millions. To this he added 15 million sterling as the favourable
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bslance of trade. Thus the total amount was 95} million sterling. 1In
chis speech he gave the manner the Government utilised 95§ miilions
e said:

“In the first place, Government has used about £34 millions in meeting its ordinary
recurrent commitments. Secondly, it has used £15 millions in discharging the 5§ per
cent, storling loan which matured on Janvary 1, 1932, thereby liquidating an obliga-
tion which cost it £825,000, equivalent to Rs. 110 lakhs per annum, and greatg
strengthening its credit in London. Thirdly Government has added about £
millicos o ite currenc{‘ Teservew and.................... Government therefore made good
use of the abnormally high amount of sterliug which it was able during these fifteen
months to purchase as a result of the gold exportsa.”

Then, he continued:

“Out of £60] millions sterling we used wbout £34 millims for mecting our
- ourrent requirements and £36f millions sterling for strengthening our position.’’

Further on, he says:

‘It appears to be a fairly iccurate vetimate to vy that in the fifteen months with
which 1 am dealing sbout Re. 15 crurea or £11} 1 illious was required for the repay-
ment of money invested in Indian treasury bLills Ly foreign banks.'

We expected that the Finance Member in his budget speech will give
us a clear account of the manner in which he spent or he utilised these
220 crores which repregents the amount of sterling gold ex from
this country. 1 mean 8 scheme of this kind wus really very desirable, 8o
-that we may visualise how far this export of gold was utilised to stabilise
the financial position of our own country. The first thing that I should
like is that at least this export of gold ought to have been utilised in
transferring our sterling obligations into rupee obligations, but I find that,
in spite of our export of gold to the extent of 220 crores, our sterling obli-
gations are continually increasing. In 1983, our sterling loans amounted
to 503°80 crores, and it rose to 512 crores in 1934 and 51886 now. In
spite of the export of gold, 1 regret that we have not been able to dimin-
ish our sterling loans and transfer it to the rupee loan, and this is a thing
which really the Government ought to have done.

The next thing 1 should like to discuss is the theory of our taxationa.
.Bir, | pointed out last year that:

“During the five years preceding. our income from customs remained almost
stationery in spite of increase in taxation. In 193031, our income under customs was
46'81, we have added a customs duty of about 30 crores durng five years and still
Iast vear our income was 46:87 crorea  This vear we estimated 48:48 crores, but T am
quite sure that onr actual income wili fall short of our expectationa.  This shows that
464 crores is practically the utmest capacity that this country can pay.”

I really gave in the same speech which was on the 20th March, 1984.
the details of the customs duties added year after year. From this it
appears that the maximum capacity of our taxstion was reached and the
asdit-inn of any duty whateoever in whatever form it may be imposed
will not increase our net income, because the law of diminishing returns
'begins to operate. You cannot go on beyond the utmost capacity of the
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people and the utmost capacity of the people, as I calculated, was only

34 crores. In caleulating any theory of taxation, there are two points
which ought to be borne in mind and which are very often ignored by the
Members on the Treasury Benches who are responsible to invent all iindu‘
of hooks to pick out money from all the pockets that we have, concealed
or open. I should like to point out to the Honourable the Finance Mem-
ber that the income of the people of Indiw gince 1920-30 has diminished by
800 crores per annum, that i, the income of the people in Indiw is today
less than it was in 1929-30 by 800 crores. I1f the House desires, T can
give you the method of caloulation. It is less by 800 crores compared
with what it was in 1929-30. Bince the income of the people has de-
creased, it is evident that their capacity to pay taxes must equally dimin-
ish. That is point number one. The second point is that in this coun-
try we have got a special tax which I call an invisible tax which does not
exist in any other country. What is this invisible tex? It is that every
person who earns his money has to support his friends and his relatives
who are not employed or who have little or no income. I went into the
case, and 1 enquired a large number of persons as to what is the propor-
tion of their income which they have to spend in support of persons who
are unemployed, and I came to the conclusion that it is four annas £er
rupee. Bo out of every rupee which an earning member gets in is
country, four annas goes to support his relatives and friends who are un-
employed. This four annas in the rupee I call an invisible tax which
does not exist in the calculation of the Finance Member, which in practics
every person who lives in this country has to pay.

Mr. B. Das (Orissa Division: Non-Mubammadan): The Europeans do
not pay it.

Dr. Zisuddin Ahmad: I am just now talking only of Indians. For-
tunately in other countries persons who are unemployed are paid by the
State. They are supported by the State out of the visible taxes which
the people pay to the Government. Here, in this country, the visible
taxes that we pay to the Government do not go to support the unem-
ployed people, but the unemployed are really supported by the little in-
come of the persons who get something and the minimum figure under
this account i8 four annas in the rupee. Therefore, these are the two
{actors which ought to be borne in mind when you begin to calculate any
theory of taxation. B8ir, my friecnd, Pandit Govind Ballabh Pant, has
really gone into details about taxation, snd though I believe our Fiscal
Commission’s report is8 a very valuable document and one of the best
reports ever written under the direction of the Guvernment of India, it
has now become obsolete. Circumstances have enormously changed, the
high tariff walls which have now beean built up nearly by every country
did not exist in those days, and it is now high time that we should revise
onr poliex of raxation  No donht we should protect our industries, but,
at the same time, we should protect our smaller industries from the big-
ger industries. It is not only our duty to support and protect our bigger
industries, but the protection of our smaller industries from our bigger
industries is also an important point; and I doubt very much whether
by imposing very hesvy tariffs we cen really protect any industry or find
employment. It is & method by which the poorer people pay money into
the pockets of the rich. Bo I would like to take this opportunity to
suggest that the time has come when we should seriously consider the
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whole question of the policy of taxation. My friend, the Finance Mem-
ber, in his speech said:

“Uertainly that turiff s tco high; certainly it ie far tos complicated; and on both
accounts it s 3 restruint on trade and recovery.’’

T entirely agree with him, and I hope he will be able to find out ways
snd mesns by which be can materialise his statement, because, a mere
statement of facts is not sufficient. We want really to carry it out imto
practice. That is a much more importsnt thing for us. Of course, I
am not in a position to give any definite suggestions wbout taxation, but
I think the quesfion of the quota system may be determined and explored
8 little more closely to see whether it will be able to find out some kind
of solution for this difficulty.

Sir, I will now say « few words abous the ratio.

Tl:ho Assembly then adjourned for Lunch till Half Past Two of the
Clock.

s

The Assembly re-assembled after l.muﬂn at Half Past Two of the Clock,
Mr. President (The Honourable Sir Abdur hahimm) in the Chair.

The Honourable 8ir Nripendra S8ircar: Sir. vou may remember that I
teld you that | shail have to obtain from my friends their view us to whether
there should be a sitting on Friday: after that, [ teok personally some
trouble to find out alsu from my Muslimi friends heré as to what- their
views on this question were and whether they felt very strongly that they
should not sit on Friday. We are quite ready to help them: but the position
is this: if this matter is not finished tomorrow—and we are quite willing
to sit longer today snd tomorrow and do without questions and to agree to
anything which this House and you, 8ir, may ask us to do—it really means®
n gap of six days during the discussions. which. I am sure. my Honourable
friends will agree ia not very convenient. We are quite willing not to sit
on Friday: T do not expect to get an undertaking from anybody that they
will cloge tomorrow in the aftermoon-—that | do vt cxpeet, and T am not
asking for any such undertaking; but, if my friends will give me some help
it we put the closure tomorrow after sitting Iate as long as is necessary, [
expeet that help in return for our not creating any difficulty, whiteoever, in
agreeing not to sit on Friday. T bave expluined my position very clearly
to the House, and I leave it to the House and to you, Sir, to judge what
should be done.

Dr. Zisuddin Ahmad: Sir. [ have got no personal interest, because I am
ﬁniahiu{z my speech within half an hour: but T think it is really the privilege
of the Houre, eupecially on the Finahee Bill. that they should have their
may in full: it iz verv seldom—IT do nit remember at all—that closure wae

plied. Tn fact this is the only océasion in which we can discuss all

cse mattern which we could not unfortunately discuss on Resolutions for
want of time and this is the only ocession when we can lay our grievanoes.
It bae, therefdre, beem the practice all the time that in matters of finance
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and taxstion, the representatives of the people are given the fullegt oppor-
tunity to express the views of the taxpayers. T think there should be no
time limit: we can easily afford to continue the discussion: we will finish
the Fingnce Bill in time, the rules will not be violated and if there ig any
further business, we can sit for two days in April.

Maulvi Muhammad Shafl Daudi (Tirhut Division: Muhammadan): Sir,
beyond the fact that the second reading of the Finance Bill may be finished
by tamorrow. Friday next is g very exceptional Friday as you know very
well; and, thercfore, the Mussalinans wauld like to Le free on that day,
and I hope Government will see their way to accept the wishes of Mussal-
maus.

Pandit Govind Ballabh Pamt: I doubt, Bir, if it will he possible to finish
the digscussion on the motion before the House in the afternoon tomorrow.
There is no desire to prolong the diseussion, but, fromm the very nature of
the case, it seems difficult; speeially I am in a very awkward position having
taken so much of the time of the House myself, and [ cannot posaibly ugree
to any arrangement that will ourtail the libertics of my colleagues here.

The Honourable Sir Nripendra Sircar (Leader of the House): Bir, we do
not want to be accused of showing any disrespect to the strong feeling of
the Muslim community, and we are quite willing to agree that the House
will not sit on Friday. All I expected was—I do not want snybody to
curtail his speech if he has somuthing to say—that, as a matter of arrange-
ment, my friends could help us to some extent. [ made it perfoctly clear
to the House, even before iy friend spoke, that I was not expecting any-
body to give any undertaking that something will be done by tomorrow.

Mr. President (The¢ Honourable Sir Abdur Rahim): It is certainly the
desire of the Chair not to curtail the privilege of Honourable Members as
regards discussion of the Bill before the House,~the Finanee Bill. But,
so far as the arrangements urc concerned, the Chair is afraid, there seems
to be no unanimity on the point. So far as the Chair has been uble to
follow the Homouruble the Leader of the House, his section is not willing
to give up Friday sitting unless the disecussion of the Finsnce Bill . . . .

The Homourahle Sir Nripemdra 8ircar: May [ say, Sir, that that is not
our intention ? I did not say that unless they agreed to finish on Thursday,
we insist on sitting on Friday. [ wanted their help to bring matters to a
finish as soon us possible, but I did not offer any objection to keeping Friday
free: 1 did not make any conditions.

Mr. Presideat (The Honourable 8ir Abdur Rahim): Then the position as
the Chair understands it now is that the matter remains uncertain. If the
Chair has been able to follow the Honourable the Leader of the House, if,
by tomorrow, it becomes clear some time or other that the discussion will be
finished tomorrow, then the Government will not insist on a sitting on
Friday . . . .

The Hounsurable Sir Nipendrs Siscar: It is my fault, Sir, that I have not
made myself elearer. 1 am offeting no opposition to not sitling on Friday:
I was only asking my friends to help finish the matter as soon as pos-
sibls.

[+]
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Mr. President (The Honourable Sir Abdur Rahim): Then, the Chair
takes it that the Government section offer no opposition to Friday being a
non-working day of the Assembly; but the Leader of the House expressed a
hope that it may be possible for Honourable Members to so regulate their
speeches ns to conclude the discussion tomorrow; but, as the Chair under-
stands it, he does not insist in any way on that as a condition precedent to
not sitting on Friday. Therefore, the Chair will, as it has already announc-
ed, wrive questions tomorrow and agree to sit till 8 o’clock; and, if it is not
finished, then there will be no sitting on Friday, but the discusaion will be
continued on Thursday, the 21st March.

Dr. Ziauddin Ahmad: Sir, before 1 take up the question of the ratio, 1
take this opportunity to thank the Finance Member for allotting a crore ot
rupees for rural uplift. I know my friends on my right could not thank ,
him for this: they eonsider that this amount is hopelessly insufficient; but,
looking at the past history of the case, I think we have secured something,
beeause since the year 1983, I have been trying my utmost to impress on
his predecessor that we should take into consideration the requirements of
the villagers: 1 pressed hard on the occasion of the discussion on the
Resorve Bank Bill that a8 portion of the profit should be set apark.for
the rural co-operative banks and for land mortgage banks. But the Finance
Member at that time did not agree, and I proposed then that a great service
would be done to the country if somebody took the Finance Member to
same of the villages and showed him the actual econditions of the poorer
people residing in those villages, and today I propose the same thing and
aay that whenever opportunities arise, the present Finance Member may
kindly visit the villnges und see for himself the actual conditions under
which the poorer people live. We on this side of the House know full
well all about these poor people, because we had to visit the villages in
counection with our elections.

Now, 8ir, coming to the ratio question, I do not want to make today
any definite statement about ratio. We heard the emphatic statement of
the Honourable the Finance Member that in his opinion the ratio of 11, 64d.
is definite and final, and no change can be effected in it. Let him not think
of making anv change, T won't join issue with him, but T should like to
submit certain facts before him, and T want him to offer me & eolution of
those difficultics. Tt is n faot that we have to pay 70 erores of rupees every
year on account of our obligations or commitments and also private remit-
tances, :md this fact cannot be denied. 8ir George Schuster also admitted
this fact on the floor of the House. May I ask the Finance Member how
he is poing to find out these 70 crores every year? Up to the vear 1929 or
even 1930, we have been paying this amount from the balance of our trade,
but since 1980-81, the balance of trade is not sufficient to pay the entire
amount which we have to pay everv vear. For example, in the year 1920-
80, our import was 249, our export was 318, and so the balance of trade
was 00, and it wna just sufficient to pay our obligations. Next vear, that
is 1930.31. our import was 173 and our export was 226. and the balance
of trade was only 53 crores. Here, again, it fell short by 27 crores. Then.
in the year 1981.82, the balance of trade dwindled to 31 ecrores. In 18%4.
35, the balance of trade was nil, so that the Finance Member had resliy
to find cut the entire amount from other sources. In 1983-34, import was
117 and oxport was 150, and the balance of trade was 38. I do not ask
him to consider the question of ratio, but T do request him to suggest a
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method by which we cau have a favourable balance of trade equivalent to
70 crores, so that we mnay pay our annual obligutions. If this balance of
trade practically disappuurs, how are we going to pay the amount, and the
only way by which we van pay is by the expart of gold. Now, Bir, this
export of gold is not a thing which can go on indefinitely. We have gone
on with the export of gold for about four years now, and we may possibly
be able to continue the gold export for amother couple of years, bhut we
cannot possibly continue the export of gold, because we have not got an
indefinite supply of gold with which to meet our obligations, Therefore,
8ir, some method must be found to secure this balauce of trade. Now,
this balance of trade has been ruined, it has been wpset, for two reasons.
One reason is the high tariff wall which has been built up by which we
have really annoyed other countries so that each country is now trying to
have g balanced budget with India leaving no balanee in our favour. %‘h@
second resson is the high value of the Rupee. We on this side of the House
believe that if the Rupee is devaluad and it is reduced to la. 4d. or even to
o shilling, then our exports would improve. lerc we have got the example
of Denmark and New Zealand which the Honourable the Finance Member
quoted. If this method is not sufficient, then the burden of the proof lies
on the Finance Member himself to suggest ways asnd means by which our
balance of teade may be improved so as to meet our annual commitments
to the extent of 70 crores. It is evident that Kngland will never accept
T0 crores in terms of wheat, oil secds or other commodities. She will
require money in sterling. How are we going to mect the diffioulty unless
some countries buy these articles from us nnd give us aterling in exchange ?
That is one difficulty which the Finauce Member has 1o solve. T.ot him
fix the ratio at whatever rate he likes, I shuil bave no quarrel with iim,
but he should suggest to us ways and means to secure the balance of trade
in our favour so that we may pay our obligations.

Then, the sceond thing which T should like to mention is the high value
of our agrienltural products.  The Finwnee Moember in his specch has
admitted that the prices of agricullural products are going up, and the
proposal that has been laid before us this morning by the Honourable the
Commeree Member about the reduction of the duty on wheat from Rs. 2
to ls. 1-8-0 will further lower the prices of agricultural producta. That will
be a great blow to my friends in the Punjab, and, as has been proposed
by the Commerce Member, if the reduction of duty on wheat is effected,
it is a matter which would require the scrious consideration of every one
in this House. We on this side of the House think that to raise the price
level of agricultural products. the devaluation of the Rupee is a nocessary,
though not, a sufficient condition. 1 think my friend, the Finanece Member,
knows the mathematical significance of ‘‘necessary’’ and ‘‘sufficient’’, and
when we consider on this side of the House that the de-valuation of the
Rupee is a necessary condition for raising the price levels, I say this i not
a sufficient condition. There arc. other factora which ought to be taken
into consideration to achieve our object. 8ir, T may he entirely wrong,
but I feel that these are reallv two problems for which a solution must be
found by the (Government. Sir, T don’t believe in all the economie theories
that sre propounded in the world, but the problems are thers, and a solu-
tion must be found out either hy mathematical calculations or by politicians
or by economists or by politicians—I don’t care what theory is applied, but
I want a satisfactory solution of these two problems. T must huve a clear
balanece of trade of 70 crores to pay our commitments, and I must raise
the price levels of our agricultural products, so that our people may be

o3
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able to pay freely and the prosperity of our country may increase. I do
not question the theories of economists,—I am not sn economist myself,
nor do I believe in the theories of economists. I said two years ago that
economists huve done more harm to the world with the exception of wars
ander the name of religion than any other body of people. They first
sdvanced the theory that the prosperity of s country depended upon the
favournble balunce of trade, then the experience of Central Europe did away
with that theory altogether. Then the economists sdvaneed the theory
that prosperity depended on the stability of exchange, and 1 said two years
ago that that theory had becn exploded, in fact there was only one man
who understood all the details of these exchanges and that man wee in the
Lunatic Arvlum. This was the quotation from Professor Gregory. Then,
they started the new theory, and that is the stabilisation of prices, and so
on and 8o forth. 8o the theories constantly change, and the countries have
aid out enormous sums in order to meet the requirements of these theories.
erefore, T do not believe in uny of these theories, but I want two things.
I must have a clear balance of trade in order to meet my obligations to
the United Kingdom, and ] also wunt that the price levels of our commodi-
ties should be raised,—whether that is done by mathematical theories or
by any economic theories, 1 do not mind, but I must have a solution of
these two problems. )

-

The next question is the question of education and the establishment of
the new Board which the Government of India have sanctioned. In 1028,
8ir Philip Hartog's Committee recommended the establishment of a Central
Advisory Board. 1 moved o motion on the 16th February, 1982, demanding
the immediate creation of this Bosrd, and my Honourable friend, 8ir Frank
Noyce. on behalf of the (Government, gave wn assurance that the Local
Govermments had agreed, that the (Jovernment of India had agreed—at
least I understood, though he did not say so exactly to that effect, that it
would he established very soou. 1992 passed, 1953 passed, 1934 passed,
and we are now in 1035, 1 am glad that the Honourable the Finance
Member hus ascknowledged the necessity of establishing this new Board.
But the amount that has been sanctioned is a very trifling amount, and
I read on page 163 of the Demands that the amount is only Res. 25,000,
For auch an unportant undertaking a sum of Ra. 25,000 is hopelessly in-
sufficient. | agree that cducation iR a transferred subject. 8o also is
agriculture a transferred subject.  Bnt just as agriculture has got an
Imperial Council of Agricultural Research to advise the provinces and carry
on experitnental work which the provinces themsclves cannot undertake,
and it co-ordinates the work of the pruvinces, similarly we should have s
Central Advisory Body to advise the provinces in matters which they
ecannot undertake themselves and to co-ordinate the work. 1 gave notice
of a Resalution on thia topie, to which mny Honoursble friend, Dr. Bhagavan
Das, gave an amendment which I aceepted—we must rely in future upon
this new Board to find out solutions of our existing problems which are
still awaiting salution. One very important problem is that no Committee
or (‘ommission pince 1843 hus ever examined the educational problems as
a whole. The Caleutta University Commission considered the problems of
University eduocation. The Punjeb Enquiry Committee considered the
problem of university education, but the problem of education ss a whole
hes never been cousidered by any committee. I do not recommend any
more Cammittees or Commissions, because we have got very sad experience
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of them, but I think this particular body, if it is properly established, may
be able to do committees of enquiries may have done. These partial
enquiries are exoceedingly harmful and they are very dangorous, at lesst, in
my province, because my proviace of the United Provinces is like the aick,
credulous old woman who will take any medicine prescribed by any
physician or any person whatsoever. The Caleutta University Comumission
prescribed some solutions for the Culoutta University. The Calcutta Uni-
versity did not adopt them, but the U. P adopted them in toto.

Mr. B. Das: Bocause you were a member of that Commisgion. That is
why they accepted.

Dr. Elauddn Ahmad: In spite of it. Now, the Punjsb Government ap-
pointed n Committee, but the recommendations of that Committee have
not been gecepted by the Punjab Government so far, but our Government
like the sick, old woman, came out with a Resolution. The Qovernment of
Indin have already issued a cireular on this point, and it must have heen
written by the President of the Punjab Enquiry Committee, aud, us in the
case of appeals to tha Railway Board all the opinions will he examined by
the same authority who was the originator of the original scheme. 1 think
a strong advisory Hoard would removo this apprehension and it is absolutely
necesaary for this particular kind of work.

Another thing which is awaiting solution wnd on which we feel strongly
is the question of examinations. In the case of examinntions, evervhody
is dissatisfied. nnd one gentlernan from Trivandrum, Mr. Kuppusami, hns
gone go far—and he har given proofs amd statistics in support of his pro-
position—he has gone 8o far 88 to say, ''No injustice would be done to
candidates if the marks allotted to them were simply drawn out of a ballot
box™. Instend of reading the unswer books of a candidute, put the roll
nuraher in one hox nnd anll the marks in another and draw a lot, and no
injustice will be done to the candidates, that i the enlue of marking inf
our schools and colleges. 1 shall not discuws the details. T have given
my reasons in the hnnt which 1 have already published.

The question of technical education is dealt with also in the circular
of the Gavernment of Indin. There are two distinet views about technical
education. One is that it should be separated from the general education,
and the other is that we should have u system by mesns of which general
education and technical education may be combined together, These are
very important hut debatable points, on which we must come to some kind
of solution, and 1 think this Advisory Board, if it is properly cstablishad and
if it functions properly, should be able to tackle this problem. T individually
believe that we should bave n svstem following the polytechnies in England
and not follow the German system where there is one university for genaral
cdueation mmd another for technical education, under the name of Hoch

Schule.

Coming to primary education, we know that provinces are making ex-
periments in primary education, but one province docs not know the
results of experiments obtained in another provinee, snd the Bourd ought
to be nble to co-ordinate the work and make known the results of the
experiments carried on in different provinces. The question of seeondary
education has always been left in the background, and that is really the
weakest point in our whole system of education. Nobody has ever been
able to tackle or solve the problem at all, and T think that even this



2906 LEGISLATIVE ASSEMBLY. [18TH Marcr 1935.
(Dr. Ziauddin Ahmad. |
circular places us in a very difficult situation. Everybody admits that we
have got before us the very important problem of unemployment, and
people think that the problem can be solved simply by rearranging the
courses of subjects in various grades of schools by putting one year more
or one year less in the high schools and the universitics. This reminds
me of the story which my Honourable friend, 8ir James Grigg, related
this morning, namely, by ealling & penny a tuppence, you eannot become
doubly rich. Similarly, by re-arranging your courses of study from one
class of achool to another class of school, you cannot solve the problem
of unemployment, which is s very difficult problem and which education-
ists alone cannot solve. It requires the co-operation of the businessmen,
the capitalist, the educationist, and, above all, the Government, Govern-

ment should make up their mind that this problem should be solved, and
then alone can a solution be found.

Let me deal with one or two other points. I take first the League of /
Nations. I urged half u dozen times last year the discussion of this
question, but I could not ballot & Resolution in time. I repeatedly re-
quested the Honourable the Law Member to give us time to discuss the
question of the League of Nations, but he could not give us time to do it.
1 do not advocate that we should withdraw from the League of Nations,
but I may point out that when we spend such a large sum of money
on ocontribution and the Delegations to the League, and when the Dele-
gations make some recormnendations, those recommendations must be
respected. T have here got the recommendations of the Delegation of
1929. 1 shall just reud out three recommendations they have made.
One is: “'In the first place, we consider that some means should be found
for increasing the interest of the Indian Legislature in the work of the
Teague.”” That is their first recommendation, and the action that Gov-
ernment have taken on that is that no opportunity has been given to th
Legislature to interest itsclf in the work of the League.  Their secong
recommendation is: "The administration itself should be provided with a
suitable machinery for a more intensive and adequate treatment of the
Lengue of Nations.” No machinery is provided by the Government.
They reccive publications and books from the League and they do not
even inform the Membors of this House that such publications have been
received and any Member can have them with pleasure. Perhaps they
sond the publications to some Departments cr destroy them penodically
when there is no particular place to keep. Their third suggestion is—and
this is a verv important suggestion—they recommended a permanent re-
presentative nt Geneva representing Indin. Of course. he will be a repre-
sontative of the (Government, but ns yet no action has yet been taken,
and I have not seen any proposal discussed anywhere, either in this House
or outside, it may have been confidentially discussed, I do not know.
There is one more suggestion that they have made, and that is: *‘An
active policy should be pursued with regard to the possibility of India
being elocted to the merbership of the Council of the League.” Tn spite
of the fact that we are the fifth largest contributor to the League. India
has never stood, has never competed, and has never expressed a desire to
become n member of the Council of the League. This is really deplor-
able. Agsin, though cur contribution is fifth from the point.of view of
money, the number of Indians employed in the League of Nations is very
nomins. Any one who is interested in the subject may perha eopsulf
page 1280 and onwards of this book, that is, the League o Nations
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Official Journal. There the names of all the persons are given who are
employed by the Secretariat of the League of Nations, and you will tind
that there sre only seven or eight Indians there, out of whom two are n
the permanent list and the rest are temporary. This is the treatment
we received at the hands of the Secretariat. May I ask my colleagues
on this side of the House whether the time has not come when we should
consider whether our contributions to the League of Nations should or
should not continue. We must have a fair return for our money, and, if
people are not prepared to give us an adequate share of our money, then
we have no alternative, however unfortunate it may be, but to scparate
and withdraw our connections from the League.

1 will now turn to one or two other matters and finish in two minutes.

The first is the excise duty on sugar. IL.ast year, we were dis-

3 2% cussing the question about the distribution of various duties
among Madrus and Bengsal, but i, representing the United Provinces,
watched the debate. If there is to be any distribution of the income from
w particular commodity to a particular province, then am I not right in
urging upon the attention of the House that purt of the excise duty which
you collect on sugar ought to be given to the United Provinces and Bihar?
The reason is thut on account of the sugar factorics the rouds have very
much deteriorated.  You get the money in two ways, in the shape of
enhanced income-tax and in the shape of excise duty and it is only fair
that a portion of it should be given to the repair of the rouds, if not to
the general revenues of the province.

I now come to the budget proper. First, there is the question of the
post office. 1 wish to plead for the villagers und people residing in small
towns. I think it is desirable to consider whether we should not give some
relief to these poor people. I have not got the figures with me. The
Honourable Member i charge of the Post Office wanted to discuss these
figures, but 1 sm not prepared to make a definite contribution to it at
this stage. When the time comes, I shall do it, but we should seriously
consider whether we cannot lower the rate on posteards and increase the
permissible weight of the one anna envelope from hulf a tola to oue tola.
There is one thing which I should like to discuss in greater detail, and
that is the income-tax level. I have got with me the correspondence from
the various tuxpayers in which they describe how unfairly they have been
treated by the Government. I think we will discuss that question when
the question of raising the minimmum limit from Rs. 1,000 to Ks. 2,000
comes up. It is not really the small income that we have got to con-
sider. We have to consider the infinite amount of troubles in which the
poor people are involved by this lowering of the limit. Money is extorted
from ekka drivers and betel nut sellers, who keep no account and who
are illiterate, in the same way as land revenue is extracted by the Tah-
-ildar.

1 will now say a word about skins. This question of ekins should not
be considered from the point of view of one province. It should be con-
sidered from the point of view of all India. On account of the export duty,
the trade was actually going down, and, by the removal of the duty,
there is every likclihood that the trade will ag‘o up. The trade in both
bides and skins bad been going down. By the removal of the duty on
hides last year, the trade is going up and the trade in skins is gqing
down. This ie clearly a proof that, by the removal of the duty on skins,
trade will improve. As there are other members to speak, 1 don’t like

to take more time.
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Mr. ¥. W, Hockenhall (Assam: European): There is a tendency on
this occasion for provincial representatives to urge their local claims on
account of every conceivable grievance as also to provide the Finance
Member with every variety of suggestion which involves new or increased
expenditure, in their own territory. Reluctantly, Sir, I am constrained to
follow this example, but I hope with some justification. As my claim
could not appropriately be urged on any other occasion, and, further, last
year, Bir James Grigg's predecessor really made the invitation in his
budget speech wherein he stated:

"I may say, nowever, that we in the (overnment of India are prepared to recognise
that there may be some special claim for assistance in the case of Assam.”

On that oceasion, I urged that the statement left some doubt in the
minds of those of us who were concerned, regarding how far recognition
went, and while recognition was one thing, action was another. There
has, hitherto, always been the conclusion that there is the will for somey
thing to be done, but it is left to others to provide the remedy. Nothing
happoned last year, and, while leaving communications out of the picture
for the moment, nothing has happened now with regard to the deficit
position,

Certain Moembers, when this matter was before the House the other
day, in good humoured interruption, suggested that ail Local Governments
had overdrafts, that in any case, a litle more local taxation was the ob-
vious remedy, failing which resort could be made to fresh borrowing.
The attention of the Government of India has been regularly and repeat-
edly dirceted to the position, and, 1 hope, from their reticence, that they,
too, do not view with equanimity the growing indebtedness of this pro-
vince,

Now, 8ir, Assam’s financial embarrussments are a real problem, and
not merely a temporary inability to balance its own budget. The first parv
of the problem may be said to lie in the fact that on cxisting lines, tax-
ation within Assam’s own boundaries iz never likely to furnish sufficient
funds to rnable it to pay its own way. The province is dependent almost
entirely on agriculture which fortuitously was flourishing in every depart-
ment during the post War boomn period when Assam, as a Governor's pro-
vince, was incorporated. I need hardly remind this House of the changed
conditions gince those days; a change that has resulted in greatly depleted
revenue.

The second part of the problem is the necessity, the urgent necessity.
uf the development of its own rich natural resources which in good time
will render it gelf-supporting.

First, lot me speak of taxation. And here, I would address myself to
those whe have not read the findings of the various impartial investiga-
tions of the problem. Those who have read them can hardly remain un-
convinced. The Federnl Finance Committee, the White Paper, the Joint
Patliamentary Committee Report. have all pointed out the necessity for
relief. Indeed the latter is so pointed i its recommendation that with
sour permission, Sir. T will quote it. Pars. 260:

It is certain that Assam urgeutly needs an mesured increase in its revenue, but
the question in what form this need is to be met, whetber by fied subvention or
by assignment of revenue, is a matter of fiscal administration on which we do mot
feel cal apon to express an opinion.”
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And, again, para. 270:
“The claim of Assam to an jncrease in its revenues has for some timg been
recognised as one which the Central Government must meet in some form.'

Here, at long last, we have not only the recognition of a claim, but also
the agency which will be expected to implement it. May 1 make one
more quotation, from the report of the Government of India's represen-
tative—the Comptroller in Assam. He states:

<At the rate at which the revenue position of Assam is deteriorating, it seems
very probable that it will roon fall behind Burma and Bengal which were the last in
the rmce in 1832-33. There is no hope of such n change in the economic position of
the country in the near future as is likely to render the financial position of the
province satisfactory.”

The impression aay have been left on the minds of Honourable Mem-
bers that because the results are 80 poor, Assam is not pulling its weight,
or perhaps its full weight in the matter of taxatian, Provincial and Central.
Let me ondeavgur to correct this view. What is the province doing in
the matter of taxation? 1 have here an interesting compilation of the
comparative figures in the provincial and Central spheres of the whole of
the provinces of India.

First, then, provincial: Assam comes fifth in the list. Bombay, Pun-

jab and Madras only are much ahead of it in the per capita oxpenditure
charged against revenue. In the realm of Central taxes raised in the
rovinces, Bombay and Bengal stand first and second, respectively. This
18 due rolely to their large income-tax payments, which, again, is sure
evidence of their wealth. Tt is wholly reasonable that the two most
wealthy provinces should pay the largest contribution. Assam, however,
which comes third in the list, and not very far behind either of them, is
one of the poorest provinees in India, as her income-tax payments alearly
show. The resson of her large contribution to Central revenues is the
Leavy excise duty on oil, which, in the last available return, amounts to
Rs. 1-4-7 per head of population.

In spite, thercfore, of Assam’s position as third in the list of Central,
and third also in the list of combined Central and Provincial collections,
there is an overdraft of 2 crores 11 lakhs, an amount which exceeds the
purely provincial heads of revenue in any one year by fifteen lukhs. Yet
we are expected, and indeed are trying hard, to wipe out this deficit by
annus repayments, which can only be done by incurring fresh loans, s
state of aflairs which, in a commercial undertaking, would not be toler-
ated for a moment. I ask the Government of India how long such a stata
of affairs is to be allowed to continue? But not only have we to contem-
plate the day to day expenditure, we have to develop and expand our
resources, improve existing and create new communications, in circum-
staneces R0 costly a8 to he incredible to those who are unaware of the con-
ditions: and, further, endeavour to maintain and expand our social services.

I would acknowledge with spprecintion the Finance Member's be in-
ning in the matter of proposed improvement in communications, but while
doing e0, it must be borne in mind that these grants are for approved
schemes, and while likely to be of inestimable vslue in the future, do
not in any way relieve the strain and anxiety of the present straitened
position regarding revenue. I acknowledge his reference to Assam in the
budget speech the more readily, not so much for the amount of the
asistance as for his real understanding of the problem.
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But there i8 another aspeet of the picture—the effect of the continuous
borrowing snd state of bankruptey upon the morale of the people of the
province. '

When we speak of the province, let us not forget that, besides the
territory, the rice-lunds and jungle, the forests and the tea gardens, there
arc the inhabitants to consider, und that prosperity or depression is not a
question only of balance sheets but a reflection of the condition of these
people. (Hear, bear.), We are apt to think of Government in the ab-
stract as if it were s muachine and not composed of men of like feelings
with ourselves. Government have their own problem. It is their res-
ponsible duty to carry on. Without borrowing they cannot carry on. As
honest horrowers, how are they to repay the loan? In circumstances so
demoralising, the best tribute that can be paid to the Government and the
Legislative Council is the admission of the Audit Department of the Gov-
ernment of India. They have steadfastly pursued & policy of stemming
the tide of disaster, havo effected economies almost to the point of dete-
rioration, have honestly tried to establish equilibrium in the face of insup-
ernble difficultics and are even now investigating the possibility of fresh
taxation. Arc they never to have the satisfaction of positive achievement ?

And what of the people themselves? Their record in the working of
the reforms is second to none. Given a fair chance, 1 am confident that
they will maintain that record. What enthusiasm, what interest, can be
expocted for the next instalment, which, in present circumstances, can
moan ouly further privation? 1 ask, Sir, that the Honourable Member
will give this his urgent consideration and some hope of an early response
to our appeal. (Applause.)

Khan Sahib Shaikh Fazl-f-Haq Piracha (North-West Punjab: Muham-
madnn): Sir, 1 have been looking forward to an opportunity to voice the
griovances of the people of my constitueney, but hitherto T could not find
wny. [ am thankful to you, Sir, for giving me this opportunity to have
a sny und to represent the views of my constituents on two important
matters. Sir, one concerns a moat important section of the Muslims of
India, that is, the Sayyids, and the other, to which 1 would like to allude,
is the class of poor, helpless, petty zawmindars of the Lower Jhelum colony
who hold Glovernment grunts of land on horse-breeding conditions under the
Army Remount Department,

Mr. President, you know with what respect and reverence the Sayyids
are looked upon by the Muslim community, and you can, therefore, well
imagine the feelings of the general Muslim public, on any untoward trest-
went the Sayvids are svconded by the Governmnent.  Sir, the Sayyids are
a cluss of most courageons and brave people, tit in every respect to be en-
listed in the army, but, so far ws I konow, the door of the Military Depart-
ment is closed upon them and very many restrictions are laid upon their
oulistinent to the army. Sir, the Sayyids are a very important class of
gamindars in the Punjab, with a strong build and stout physique, like that
of our Honoumble colleagie Nawab Sir Sayad Muhammad Mehr 8hab.
There are amoug thern landlords holding large areas in the districts of
Shahpur, Jhang and Multan. They form the backbone of the Punjab
Province wiclding considerable influence with the general Muslim popula-
tion. I don't know what reasons are there to justify the Government's
nction for restricting the enlistment of the Sayyids to the army. There is



THR INDIAN FINANOE RILL. 2311

a great feeling of resentment amongst this section of the Muslim com-
mubity, and it might, after some time, develop into a serious agitation, The
Suyyids are regularly orgunising themselves to fight their cause and I think
the Goverument must have received representations on that account. 1
would advise the Army Department to take this matter in a very serious
way, and to place the views of the Sayyid commmunity, which 1 am voicing
now, for action befure the Government before any agitation is started by the
Sayyid community. :

Bir, the next point on which 1 wanted to make my observations is about
the horse breeders who form the bulk of the voting population of my
constituency who are in a bad plight and suffering under hard restrictions.
8ir, it was in the year 1002, on the opening of the Lower Jhelum canal in
the Punjab that the Governmnent decided to distribute sbout 400,000 acres
of Government waste lands to zamindar pousants on the horse breeding
conditions in plots of fiftv acres ench, to produce remounts for the army,
which spends a huge item on importing remounts from foreign countries.
This colony of the horse breeders. besides rendering service to the Ariny
Department, brings annually an income of severml lakha of rupees in the
shape of the land revenue and water rates. Mr. President, when the
declaration by the Government was made for the grant of lunds on horse
brecding conditions, the people, fascinsted by the prospects, flocked from
every quarter of the Punjab und agreed to leave their homes to do service
to the Government and thereby earn their living by tilling the lands and
breeding horaes. 8ir, the conditions for the horse breeding grants are very
rigid and hard for the grantees and they need reconsideration and revision.
8ir, 8 grantee holding lund under the horse breeding conditions, has to
permanently keep s mare of a very good type, approved by the Officers of
the Remount Department, for regularly breeding remounts for the army,
utilising only the services of « stallion selected by the Department. The
grantee has further to fulfil many other conditions and ohserve several
restrictions in order to keep on the grant and to save it from confiscation,
Sir, these conditions may be divided into three heads, firstly conditions re-
garding the land in grant itself, secondly the conditions regarding the mare
and its progenies and thirdly the ennditions regarding the grantee himaelf.
The land in grant is to remain the property of the Government nnd the
grantec is to be only a tenant of the Government without any proprietary
nghts. The grantee, therefare, cannot, without the previous sanction of
the Financial Commisgioner. transfer or attempt to transfer any right, title
or interest in or possession of the property. The grantee cannot even sub-
let the produce of the land for more than two harvests. Nor, can he sell
any trees in the land, even though they may have baen planted by himself.
In matters of succession, the rule of primogeniture is to be observed and
the other heirs of the gruntees have got no right or intercat in the grant, no
matter how much hard labour or capital they might have put in, for the
improvement of the grant land or the purchase of a mare,

Mr. President, as regsrds the marc and its progenies, the mare, in the
first place, must necessarily be approved by an officer of the Remount
Department. The grantee cannot sell or transfer the msre without the
permission of the Army Remount Superintendent. The progenies of the
mare, until they have attained the age of eighteen months, cannot be sold,
but to the Government and at a price fixed by the Army Remount Depart-
ment, however low that may be. Besides this, the grantee has to maintain
and manege the mare and its progeny in such s manner and at such places
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as the Remount Officer may think fit and has to present them as many
times and at any place the Officer may choose to appoint. As regards the
grantee himself, he has permanently to reside in his land, no matter if
he may have his sons or servants to look after the mare or the crops. It
{8 also incurnbent upon him to render every sort of assistance to the admin-
istrution in the prevention or detection of crime like a headman or a watch-
man of a village. Another condition was afterwards added which T will
read out from page 79 of the Punjab Colony Manual:

*‘'The tenant shall be bound to be and to remain at all times of loyal behaviour
and to render active support to the Government and its officers in any time of trouble
and dmsorder. The decision of the Local Government, whether this condition has been
violated by the tenant, shall be final and, if the Local Government is of opinion that
the tensnt hus committed a breach of this condition, it may resume the tenancy or
sny portion thereof, either temporarily or permanently, and such resumption shall not

nfuct any other penalty to which the tenant may be liable under these conditiong or
otherwine,

{1 the tenunt is ordered under section 118 of the Code of Criminal Procedure to
execute g bond to be of guod behaviour, or is sentenced to a term of imprisonment of
one year or longer and the order or sentence is not set aside or the sentence not
reduced to 8 term of less than one year on appeal ur revision he shall be deemned to
have committed » breach of the conditions of his tenancy and the Collector may order
the resumption of the tenancy as provided in section 24 of the Act aforesaid.”

Sir, when failure to abide by the aforesaid conditions makes the grant
liable to confiscation, the House can well judge the difficulties of a poor
grantee. In getting the tenancy of only about 50 acres of land the poor
grantees have pawned themselves, their children, their cattle and the mare
with the Government to serve them day and night like prisoners in jail
without any apparent handeuffs or fetters.  For a slight infringement of the
conditions the grautees are either heavily punished with fine or with con-
fiseation of the grant. The horse breeding grantees have altogether lost
their personal as well as moral liberty. They have to keep in good humour
the officers of every departinent and above all the employees of the Army
Remount, Any person of the Remount service, from a stallion stable groom
to the highest officer, can bring havoe upon the poor grantee, nay the police
too ia not the less strong in this matter. For the displeasure of any of
them they can at my time bring the grantee confiscation rules into opera-
tion and the gruutee can be turned out of his grant empty handed at any
titne. Some years back an agitation against these rules and the treatment
of the employees of the Army Remount Departinent was started by the
horse breeder granteea in the Shahpur district, but it was subsided with
the wise handling of the affairs by the local district officers and the higher
authorities. But the feelinge arv atill there and it is just possible that a
current of the same agitation may run again. The pevple are extremely
anxious in getting the rules wnd the conditions changed and to secure the
proprietary rights of the holdings they have on any reasonable conditions
the Government may impose. A Colony Committee was appointed in 1908
to consider the guestion of giving proprietary rights in the grant colonies
and for the information of the House I will read out a passage from the
Punjab Colony Manual by Mr. Wace explaining the views of the committee
on this question:

“In considering the conditicos on which a colmy should be established it is
mnthlthufmthm,hwdhbapthmwmm:p

it & temporary one, that the object to be simed at is the final estsblishment of o
proeperons ng wel.settled community to whotn 8o right or Nberty will be wunting
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which s with advaotage to the common weal enjoyed by the
muuities. It m_obuous_i _thut 1n order to secure ljiu;‘ eﬁ‘ucsi\-o s«fml::: :.:‘f ad::l;tfunllo
svoid the chaotic condition in which colonists would unregulated, estulilish Lhemnﬁ\'u
and to ‘eﬂect such mprovements in the standard of comfort and mll-lming a8 cun
be obtainted Ly temporary guidance aud education it is desirable that vonditions be
laid down to which would-be colouists musi for a time submit themselves. But it
canngt be contemplated that restrictions or conditions which detruct from the liburty
allowed by the common law w all guod citizens should coutinue after the colanization
stage is passed. To maintain such restrictions would be to remder district which
had cnee been a colony a lees free, and therefore in some respecta 4 less desiralile
place of residence than the districts from which the settlers were drawn, The ho[;o'
may be indulged that, in same respecta, the period of restriction and guidance nny
:":’-?w"'ﬁ rlenultu in the babits aud cns:oms of the desooudants of the first colonists,
fut i would be in every way unreasonulle and inexpedie i i
inapptopriate for citizens elsewhere should apply fﬁhoﬁ lil:::‘::lrtl:“t:’w‘l:l;io:z
have brought new lands under colonization. It appears therefore to be axiomatic that
:lp;:(-:'la (‘Dll.d"lt:l):-f c}:mr.llzo”cfli on colonists should be s contrived as to prepare then for
e ¢4 whi e would o i
e X l‘t o ourbick ony d come under the common law of the provincs to
Then, they give their reasons why, after a certain stage, tho restriotions
over proprictary rights should be removed. They say:

“Firet.—Accordipg to ancient custom  the reclamation of waste and unappropriated
land is recoguised throughout Northern India as giving a little 1o proprietary rights,
angd in giving lower rights, Government will be open to the cherge of conceding lews
than is due by ancient custom.

Sccond.—The wish of the colunists to mcquire the proprictary stalus is a vuz
stroag oue; it is based tly on seutimeuial, and partly on practical, grounds whi
are not unressonable, and a voncession by Government on this point is likely to evoke
feelings of real gratitude,

Third.—The withholding of such rights has given rise to an idea, in the colouies
and olsewhere, that Government regard with disapprobution the status of proprietors.

Fourth. ~The grant at an appropriate time of such rights would be an immense
stimulus in the progress of the development of the colonies,

Fifth.—8uch a grant is necessary to allow the colonies when fully developed to
come under the ordinary law of the Ponjal:

Sixth,—The power of alienstion implied in proprietary rights appears essential
to the future ecomomic evolotion of the colony, restricted alienation would ultimately
result in extreme sub-division of property and a consequent genersl depreciation of
the average standard of prosperity. It permits of nov rewards for energy on the part
of those who remain on their lands and gives nu stimulus to enterprise on the part
of thore, who might leuve the colony were they not tied to it by their small holdings

Seventh.—The concession need cost nothing to Government.'

Sir, these are the views of the Committee which was appointed in
1908 and to which the Punjab Governinent and the Government of India
agreed, but they ordered that excepting the Jhelum Colony, alone, where
the question is reserved for further consideration in connection with the
treatment of service grants, the colonista in other colonies, not holding on
service condition. should be allowed to uequire proprietary rights, It in
almost 27 years now that conditions stand unaltered and the question
requires the consideration of Government. Sir the present system of
popular election to the local bodies, the Legislative Council, Assembly and
the Council of State, may be an advancemecunt for other people hut for
these grantees it is a curse and a nuisance, for they are very often dis-
couraged from exercising their own will in the matier of voting. (Mr, 8,
Satyamurti: “‘By whom?'’) By the interested rernount officials. Thev can-
mot afford to ineur the displeasure of any employee of the Remount Depart-
ment in their district. whatever position he ray hold, for the displeasure
of any such person may harm them much.
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Mr. B. Das: 8ir, on & point of order. Last year, there was a ruling
from the Chair that when we are discussing the Finance Bill generally
every Departient is criticised and representatives of those Departments
should be present. Now, my Honourable friend is discussing an army
question, but we do not find any representative of the Army Department
présent here.  Now, can the Honourable the Leader of the House take
notes on every subject and give a reply categorically? I do hope your rul-
ing will be the same.

Mr. President (The Honourable 8ir Abdur Rahim): There is no question
of a ruling, but the Chair does think it is only right that the Honourable
Members representing the different Departments of Government should be
present when the Finance Bill is being discussed.

Dr. Ziauddin Ahmad: 8ir, last year this question was raised, and I gave
definite instunces that if any gentleman on this side gives wrong facts,
they ought to be corrected immediately by the Members of Government.
Otherwise we build up s theory on wroug facts.

Mr. President (The Honoursble Sir Abdur Rabim): The Chair has
pointed out the desirability of Honourable Members of Government being
prosent.

Khan Sahib Shaikh ¥Yasl-i-Huq Piracha: Sir, I was speaking about in-
terference in election aflairs. The employces of the Remount Department
aro gocond (iods of the horse breeders gruntees, und even though they may
have no indication from an officer of the Remount, the knowledge of the
connections of a candidate with any officer of the District Rewmount De-
partment is o sutlicient warning to the horse breeder voters against their
ignoring these connections. Unfortunately the Remount  Department
probably has no fixed period of term for an otticer whether of a lower or of
a higher grade to remain at one station, like that of the civil departments.
I would very strongly suggest that such officers as bave to deal with the
horse hreeders directly or indirectly should not be allowed to stay for more
than two or throe yeurs st one station. No afficer of the department should
ever bu posted at such eircle or in such un srea where he has got vested
interests of himself or his relations. I need not dilate on this point and 1
hope the department will take note of this matter.

Sir. 1 have a little more to say about the industry of horse breeding
itselfl and I have got a note with me written by Major Vanorenen, 8 well
kuown borse breeder of the Punjuab in the Montgomery distriet, who is
known to be an authority on the subject. In his opinion, the horse breeding
schetne in the Punjab is not progressing owing to certain obstacles, removal
whercol necessitates unmediate consideration of the Department concerned.
His reasons are:

CFirstly o origid system s instituted which prevenia the more  enterprisi
breeders from profiting by keeping hetter mares, in that they are compelled to .:ﬁ
their produce to the Army Remount Depsrtment at prices which do oot vary pro
portianately to the quality of the produce. More or less the same prices are paid
whother the produce are good or indiffersnt.

Secvindly, there is no remunerstive market for the young stork which are not
accepted by the Remount Department. The number of stock not sccepted becanse
they are #lightly helow or above the rigid Army standard of measurement at too young
an age to judge horses, is much grester than the number accepted. Breeders, having
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to make room for later Lorn produce, are compelléd to sall the unaccopted stock at
sacrificial and absolutely minimam prices %o Bojpuri breeders who ruin them. Not
only is this a wevere discoyragement ta the Lreeders, but the wastage of stwch is
immeass. Lf there were more encouragemeut to the brueders to keap their unaccopted
stock, or to other zamindurs to Luy them, and rear them for a year or two longer, the
large majority would develop into very good horses."

Mr. President (The Honoursble Bir Abdur Rahim): The Chair would
point out to the Honourable Member that he is entering into details which
are not relevant at this stage.

Ebhan Sahib Shaikh Faxl-i-Huq Piracha: i must mention all the difh-
culties that result from the restrictions and hardships under which the
horse-breeding community is working in my constituency. 1 would strong-
ly urge upon the Government the necessity of appointing u conunittes of
the Members representing the Colonists in the Central Legislature to
advise them in these matters and to recousider the conditious which are
isid upon theses petty zemindars who have anly small holdings to live
upon.

Mr. Akhil Ohandra Datta (Chittagong and Rajshshi Diyisions: Non-
Mubhammadsn Rural): Sir, this Finance Bill deals with the dutics on salt,
silver, skins, postage rates and income-tax. Of these, the salt rate ie
continued, silver rates reduced, the duties on skins abolished, postage rates
continued snd income-tax and super-tax reduced. This Bill cun be said
to be the off-shoot of the Finance Bill of 1981, or rather the two TFinance
Bills of 1931. Now, 8ir, it is a very striking coincidence that, in this period
from 1931 to 1934-85, we are passing through o period of cmergency leginla-
tion and emergency meusures bouth in the sphere of politice and in the
sphere of economics and finance. Tt will appear that in the sphere of
politics in this period, we have got so many pivees of emergeney legislation,
sometimes beginning us an Ordinance and then being put permanently on
the Statute-book. For instance, in 1831, we had the Indian Press Xmer-
geney Powers Act. In 1932, we had the Bengal Criminal Law Amendment
Act, No. 1V in the same vear, apain, another Act, Na. XI: then, in 1942,
a third Act, the Bengal Suppression of Terrorist Outrages Act came: still
another in the same year, namely, Act XXII, the Bengal Public Security
Act; and still another, the Criminal Law Amendment Act of 1933, XXI1I1
of 1932. Then, in 1934, we had the Indian States Protection Aet L . L.

An Honourable Member: Louder, please.

Mr. Akhil Chandra Datta: T was subrnitting that from 193] to 1934 or
1985, we have been passing through a period of emergeney legiglation hoth
in the gphere of politics as well ag in the sphere of cconowicg and finanee,
In the sphere of politics, we have got s0 many emergeney legislations, first
coming ns an Ordinance and then put permanently on the Statute-book.
Similarly, in the sphere of economics and finance, we find there wus that
emergency legislation in September. 1931; although it was intended o be
in operation for eighteen months only and was to expire in March, 1933:
but we all know how it has been extended from year to yesr. There was
first the extension in March, 1943, there was a second extension in March,
1934. and here we are going to have a third extension in Murch, 1925, In
that fateful year, 1931, the rate of duty—I am speaking genernlly without
f:inc: into details—waa raised in the first instance from 15 to 20 per cent.

r on in the year, there came a crisis and therc was snother Finance
Bill in September, 1931; and under that Act the duty was raised from 20
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to 25 per cent: the result was a total increase, if I have been able to
calculate properly, by about 66 or 67 per cent. on the previous rate. Of
course this increase wus made purely for revenue purposes and not for pur-
poses of protection or any other purpose; and all these increases were made
in violation of the fundamental canons of taxation. This was done admitted-
Iy becuuse there was u crisis to tide over and, therefore, as that critical
junoture the Government did not pause to consider whether these emergency
messures, ete., were proper or improper. 1f it is treated as 8 temporary
measure for 18 months, of course it can be tolerated; but if it is made
permanent, if it is renewed from year to year as it has been done, during
thes: three years, it is high time 1o eonsider the ulterior and far réaching
effect of this drastic taxation. There was the indiscriminate increase of
35 per cent iu aoll cases without any regard to the fact as to whether the
person taxed had the capacity to pay or whether the commodity taxed
could bear the burden. In some eases, the surcharge was even on proteotive
duties, und, thercfore, the prineiple of protéetion was violsted so far as
the mmount of protection is concerned. The tariff duties were already soo
high. These lugh surcharges on the already high revenue duties were in
coutruvention of the law of diminishing returns. In some cases it had the
effect of protecting some itens which were not eligible for protection.
Those are sll the fundamental objections to this general emergency pro-
gramme of 1981; and, as [ wag going to submit, if it was for a temporary
period, it could possibly be tolerated, but it is going to be made permanent.
All this of course was for revenue purposes; hut revenue is not all.  Whether
your ohject is revenue or any other, all the same it must inevitably have
other reactions and therefore lnst ycur, when BSir George Schuster was
dealing with this mnatter he said:

**As the need for revenue continuea as urgent as ever, we proposs to leave the
other surcharges unaltered. This, however, only covers the revenue side of the matter,
and there are, aa | have already indicated, other possible reactions from the centinued

existence of these high duties which we cannot ignove.”’
14

I draw your attention, Sir, and the attention of the House to this
promise made by Bir (George Schuster:

“We propose during the comin ear to : . X
pointe of view. ' 4 8 year to examine this situation carefully from alf

Unlortunately this year there has been again an extension, a fresh lease
given to the life of these emergency measures, but it has not pleased Sir
James Girigg to examine the situation. The promised examinstion, pro-
posed and promised by Sir George Schuster, has not been made bv his
succesgor, vet all the taxes have been renewed. Of course. I am spﬁ;dring
very gmwmll{. All the drastic surcharges snd new taxes and duties have
been renewed exeept with regard to raw skin and silver and partly also
with regard to incomne-tax. T say, Sir, that it was a very serious imatter
which Rir George Schuster ruised.  He promised an examination of the
whole situation very carcfully and from all points of view, ss he said
Nothing of that sort has been done.  On the other hand, we find that all
the taxes are being renewed. I feel, Sir, that my Honourable friend, Sir
James Grigg, quite forgot the fact, that he was not writing on & clean slate.
There was a previous history behind it, and I feel, Sir, that he owed it
to his predecessor as well a8 to this Honourable House to examine the
whole situation in that light, and then and not till then, was he justified in
renewing all these taxes and duties. '
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Now, Bir, this year it has been said that there has been a surplos. It
is a fictitious surplus, because when all these taxes are not abolished, it
cannot properly and reasonably be called a surplus at all. What has been
done this year? We are grateful to Sir James Grigg for the partial relief
he has given in regard to income-tax. We people are grateful for amall
mercies. He has done two things,—he hus restored the salary cuts, and
he Las also given relief partially in respect of income-tax. My grievanee is
that before restoring the salury outs, all the surcharges or quasi-surcharges
in respect of income-tax should have been abolished. What is really the
implication, the necessary result of these two things. namely the restoration
of pay cuts and not raising the exemption limit from Rs. 1,000 to Ra, 2,000?
It only comes to this. You are taxing a monthly income of say Ra. 83,
If the annual income of a mnan is Rs. 1,00, then his monthly income eomes
to about Rs. 83, and so vou are going to tax a monthly income of Re. B3 —
for giving relief to an officer earning Rs. 100, ts. 500, Re. 1.000, Rs. 2,000
a month. That is what it comes to. In thir connection it is worth eon-
gidering how the financial position of other people has been affected va
a result of the depression. Take the cuse of the landlords, the moneylenders,
lawyers, medical men and other professions, everybody's income has been
affected, everybody's income lhes been  reduced nat Ly
five per cent. but in some cascs by 50 per cent. or  even
75 or 80 per cent. If that is 80, are you justified, 1 usk, in tuxing incomes
between Re. 1,000 and Ra. 2,000 to give relief to people who are curning
more than 20 or 50 times that amount? Is it justice, is it equity ? There.
fore, I feel 1 am cntitled to say that vou ure taxing the poor people lo
help those who are comparatively far more rich.

Let us cousider another aspeet of the question. [ say that cven in
spite of the five per cent. cut, the position of Government servants lias
not in any way been affected very muterially by this depresrion, becaune the

rices of articlies have fallen and the cost of living has heen reduced.  Theroe-

e, the poor people, other than Government servants, feel that it ix s
selfish nrrungement that has been effceted, they fecl that charity har begun
st home, and that the Government and the Government servants do not
exist for the people, but the poor people exist for the Government aud
Government servanie. The quostion is how to balance the budget, What
is the remedy? The remedy lies in the curtuilment of the expenditure
and the reduction in the cost of the top-heavy ndministration. 1 shall not
dilate on this point, because it is a matter which hus been hammered on
for the last 50 years, and it i8 no use repeating the old arguments over and
over aznin. It uppears to me, Bir, as if a Court of Wards has heen appoint-
od to look after the interesta nnd welfare of disqualified Indinng, beesuse
it is said that Indians arc incapable of managing their own affuirs, but how
does the Court of Wanls-—] mean the Government of Indin—deal with their
wards ? It is the duty of the Court of Wards to pay due attention to its
wards, to give proper edueation to their wards, to make proper arrangement
for their food, to look after their health and sanitation and gencrally to
look after their welfare, but here we find that the entire income of the
Btate is caten up by those who are administering the affnirs of disgualified
Indis, and, after mceting their own expenditure, there is hardly auything
left for the use nf the disqualified proprictors. 1 should say that this amounts
almost to a breach of frust. It is said that the British Gavernment are our
trustecs, 1 do not kpow, 8ir, who executed that deed of trust. Bupposing
they are our trustees,—they may or may not be our trustees,—but supposing
they are our trustees, then 1 say they dmme commitied a breach of trust
becsuse, before they take their fat and handeome saluries, they ought to

]
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have provided for the necessities of the people whose affairs they have taken
upon themselves to manage. Then, Sir, the scale of salaries paid in this
country is simply extravagant, it is unreasonably high . . . .

The Honourable Sir Nripendra 8ircar: Much less than the fees of lawyers.

Mr. Akhil Chandra Datta: On that matter I think the Honourable the
Law Member is more guilty than anybody else among lawyers. Nobody
has charged larger or heavier fees than my friend over there. Now, as
the question has been raised, shall I say a word about the lawyer’s fees?

I really feel, Bir, that it is not proper for lawyers to charge exorbitant
fees . . . .

The Honourable Bir Nripendra 8ircar: I won't charge them again.

Mr. Akil Chandra Datta: If you go back to the Bur, you will again charge
thoe sume exorbitunt fecs. 1 think if we take into account the salaries of
Executive Councillors and other high officers of Government, I don’t think
itt. can be said on a fair comparison that the lawyers charge very exorbitant

eon.

Now, with regard to the question of income-tux, may I take the liberty
of making o suggestion, Bir. For broadecasting we have allotted Rs. 20
lakhs, and for the North-\West Frontier Province Road we have allotted
Ra. 25 Iakhs. My own submission is, so far as this allotment for the North.
West Frontier Roads is concorned, it will be perfectly clear from the state-
ment of the Honourable the Finance Member, that this is really a misplaced
grant, this is really an itemn of militury expenditure.

Then, there is this amount of Rs. 03 lakhs for Civil Aviation. Civil
Aviation is a very good thing in itself, but it should not be done
by taxing the poor people. The salary cuts come to Rs. 53 lakhs
and 53  lakhs  in the Civil and Military Departments
respectively, It ull  these amounts are not  devoted for
the purpuses for which they have been proposed, but if they are devoted
for the purpose of giving relief in  the income-tax, that will be more
proper  amd  more  reasonnble. The amounts set apart for broudeast.
ing. the North-West Frontier, Civil Aviation and the restoration of thé
salary cuts, will be sufficiunt to aholish the entire surcharge on the income-
tax; they will be sutBicient to raise the exemption limit to Rs. 2,000, and
you can also abolish the surcharge on super-tax. There is one item, for
instanee, in the case of every company and registered firm, whatever its
total income, the tax is two annas and two pies in the rupee. Tn other
words, more than one-cighth of the profits. however small the total profits
may be, i8 to go to the Government. When you add to that the sur
charge, that makes it really oppressive. It really becomes a restraint on
trade, a8 has been o truly observed in his budget speech by the Honour-
able the Finance Member. The most important problem for India at the
present moment is the question of prices of agricultural commodities. That
is a question on which so much has been said and so much has bean
written that 1 have nothing new to sav. May T say only this, that reco-
very will not come of itaelf like a windfall. As in other countries you bave
increased taxation, but this cannot comtinue for any length of time, for
either this year or next year the taxes have got to be reduced. Tt is ad-
mitted, therefore,—it is not a controversial matter—it is admitted thgt
there must be some plan for recovery, eall it coustructive economic
planning, or call it planned economy. You may flout it; it may be ss

4 ru,
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blessed as Mesopotamia. You may not accept devaluation of the rupee
as a partial solution. You may not accept the method that has been
adopted in Amecrica. You may uot asccepl President Rooscaelt's plam,
You may not take a lesson from Japan. All the same, thers must be some
way found out tor recovery. ‘What is your plan? That is the question of
all questions. Increased taxation cannot be the punacea of all econumio
evils. It will not only not ease the situation, but will aggravate it. It
will be from the frying pan into the fire. It may cure the disease, but will
kill the patient. I am not an economist, I am not an cxpert in this
matter, I have no pretensions to give advice or to make suggestions. But
a8 a layman and ar an indian, »oll that I understand s that there must be
some way found out for recovery. It is preciscly the business of tho
Honourable the Finance Member. This has not gcon done, although this
matter was elaborately discussed in the budget speech last year. Bir
George Schuster said:

“True, we must have a plan, but liefore we have a plan, we must know our

position. We do not know what is the statistical position. We must have t.me to
study the prublems snd to Le vure of our own position.” .

This is what I find was said last year in the budget specch:

*Now, in working on ull the thros main lines (about the improvement of the condi.
tion of the agricultural ma-zes) which I have mentioned it is essential that Government
should be able to give scientific study to the problems and have aceurate statistical
knowledge as to its own position. We have made several changea lately in our
organisation in order to fncilitate this. We have for rome time had an economic suh-
commiltoe of Council, and we have recently sct up a centra] bureau for Kconomie
Intelligence and Statistica at Government headquarters. . . . Further developmenta
on these lines will depend on the recommendations to ba made hy the two economic
oxperts from England—Profescor Bowlev and Mr. Hobertson-——whbho are now sxamin-
ing the position in consnltation with three Indian economists,'

That was what we were told in March, 1084. In Mareh, 1985, we are
tald: ‘‘Oh, that is nothing. Professor Bowley and Mr. Roherteon sre no
rnod at all.” Last year we were asked to wuit for the report of theso
two gentlemen, and s veur we are told that their report is worthless. |
do not understand why it was suid: “We must study this question. We
must know what our position s, We must stady statistics and soon. Qur
statistics arc at present incorrect and unrelinble.”” May T ssk what the
Director General of Commercial Intelligence and Statistics is for? W
have got a department for that purpose. We were told: Al theae atatis.
tics are wrong and unreFall: and we must make a fresh studv.'’  These two
geutlrmen were hromaht out from England at the ecost of the rate pavers
and now we are told thst their repost won't help you. Thewr report does
not make vou wiser. When and from what qusrter do you expect tight?
Who will advise von?  When are vou going to maie up yowe wind 7 Fhis
iw the fifth or sixth year of depression. You have been talking about this
problem of low nriees. and avery vear in this House this subject has begn
discussed, and this being the sixth year, may we know when are you going
1n know your own position and when are you going to have a policy
formula‘ed? The auestion was categorically raised by Bir George Schumter
himacl{ last year,—how long tha present stete of aflaire were to eontinue ?
His answer was this: :

“But the fact that we have survived without disaster s4 far doms not mean that
serious prolvems are nol being set wp. It i-.q.dhndhﬂlmqﬂnpmtmu
of sfiairs can continne. Undouhtedly in the early stages of the depression savinge in
cash and other forms were drawn upon, and this cannot last for ever. Moreover, the
sccumulation of arrears of rent and interest may lead to s serious situstion, We hae

b2
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throughout watched this situation carefully m close oonsultation with Frovincial Gov-
ernments, and we have now with the cordial approval of these Governments arrs)

to have a conference iu April at which we can together review the whole situation and
consider this problem of indebtedness together with all possible lines of concerted
action to improve the general economic situation.”

That Conference was held in April last. I have got a copy of the report
of its proceedings. Sir George Schuster also investigated the question as
to how far the purchasing power of the people can be stimulated by public
works. Sir George Schuster was constrained to say:

“It i3 quite possibla that the proper time has come when we may utilise this
method with beneficlal results.’”

He then said:

“For all these reasons, we have been diligently exploring possibilities.”

He says further:

“In sny cwe this is a Lne of policy in which the main initiative must be takem
by the Provincal Governments and it s one which we propuse to explore fully with
t at the torthroming conferenca, to which I have just referred.”

Yit, we have not been told this year what is the resnlt of all that
discussion and what were the recomwmendations, whether any policy has
been formuluted, and if so, whether any action has been taken to give
effect to that policy. 8o that, Sir, it appears to us froin the promiscs mude
last year and from the attitude taken this year—I do not think anybody
can quarrel with us when we say—that the Government are not at all
keecn about it, that they are absolutely indifferent and are treating these
matters light heartedly. Although there was o promise made Inst year,
our present Finance Member hos not thought it fit even to refer to these
things in his budget speech or anywhere else. Now, 8ir. I am not going to
make s speech on the snhject of the vold standard. 1 shall confine myself
to nsking some questions. Bome of thesse, if not all, have been put, but
I have put them together and 1 shall he grateful if categorical answers
could be given on these points by the Honourable the Finance Member.
My questions on this subject are these:

Why do the other countries not part with gold? Can he cxplain why
all countrien are scrupulously safegunrding their resources of gold? Is it
true that the export of gold helps the Government to carry out their remit-
tance programme? Does he believe that the export of gold can and will
continue for good, to enable India to meet her foreign commitments? 1f
not, is it not the duty of the Government to explorc all possible avenues
to increase her trade balance ? What is his policy to achieve this purpose ?
What step has been taken to give effect to thia policy? Does he serionsly
beliove that wold is ax good a ¢ommodity for axport as other commodities
like jute, ootton, rice, eto., and that there is no fundamental differrnce
hetween gold and other conmodity? Has India a huge and unlimited
surplus stock of gnld? Does India produce gold? Does not gold  re-
presont the most dependable purchasing power, which is not posscssed by
any other metal or commodity ? Does not this distinguish gold fundament-
ally from other commnndities? Is he aware that even the Ecemomist od-
mitted o few weeks ago that the continuous exodus of gold is a sure index
of the distress prevailing in India? Is it a fact that dnring the last thirty
years India imported nearly 700 crores worth of gold and that during the
last four years 322 crores bave been exported? Is it fundamentally sound
to full Lack on her reserve zoplitai instead of developing the normal trade

‘balance in merchandise? Ts it a fact that India’s trade balance in mer-
chandise s steadily diminishing ?
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There is just one other matter on which T want to say & few words, and
that is the question of the allocation of the jute duty. Bengal claimns the
cotire proceeds of the jute duty as a matter of right. This question has
been dealt with by my Honourable friend, Pandit Lakshmi Koutn Maitra,
in the course of the general discussion of the budget. 1 shall not repeat
thuse arguments. 1 shall only add one or two arguments which were not
touched upon by him. At the very outset I am anxious to point vut, that so
fur as this Legislature is concerned, it is not of very great importance.
After aull, it is a question of one or two yewrs, because, under clause 137
of the Government of India Bill, this question of the allocation of the jute
duty will be decided by His Majesty in Council and it is lnid down there
that either half or more than half . . . .

An Honourable Member: Not less than half.

Mr. Akhil Chandra Datta: The provision in scetion 187, cluuse (2), ia
this:

“Notwithstanding apything in the preceding sub-section, one half, or such gmh:
proportion ns His Majesty 0 Council may determine, of the net proceeds in each
yesr of any export duty on jute or jute products shall not form part of the revenues
of the Federation but shall be assigned to the provinces or Federated Btates in which
jote is grown in proportivn to the respective wmounts of jute grown thersin.’

S0, any provision that is made here will be for this year or the next year.
Now, the point to which T draw the attention of the House is this. It
appears that under the Meston Settlement, the percentage of totul provineial
revenue retained in the provineces is this: Bengal retains only 30 per cent,
whereas Madras retains 69 per cent. the United Provinces 78 per cent.
Punjab and Assam 85 per cent. Central Provinees 90 per cent. and Biher
and Orissa {2 per cent.

8ir Cowasjt Jehangir (Bombay City: Non-Muhuwmmadan Urlinn): What
about Bombay ?

Mr. Axhil Chandra Dutta: 1 don't think | have got that here.
Sir Cowasfi Jehangir: It iz worse off than you are.

Mr. Akbfl Chandra Dutta: 1 thought T would be asking for permission
from Sir Cowusji to direuss this question. With your permission. | am
discussing it and also with the permission of Mr. Joushi who is not here,
Two arguments are advanced against our demand for the jute duty, namely,
that there is permanent gettlement in Beogal which is responsible for the
deficit of that provinee and that there is the additional cost on secount of
the terrorist movement. So far as the permancent sotilement is concerned,
instead of giving my nwn argument, may 1 ivvite the attention of the House
to the argument that was ndvanced by Sir Nripendra Sirear in England.
I cannot put it better than he has done, and, therefore, 1 shall quote from
his speech:

“The foct that most solemn pledges had heen given by the then Central Govern-
meot, and that reliance on thows pledges has resulted in an extrsordinarily Jong sad
complicated chain of mub-infeudstion—all such iderations ¢ t IL ignored.
Treating, bowever, thore mloma plodges s mere scraps of paper the motler may be
considered from the strictly husiness point of view.”
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. [At this stage, Mr. President (The Honourable Sir Abdur Rahim) vacated
the Chair which was then occupied by Mr. S. S8atyamurti (one of the Panel
of Chairmen).] .

1)

‘What follows is important:
“The introduction of the Permanent Seltlement, and the various Tenancy Acts
which folluwed it, have enabled the Bengal tenant to pay rent at a low level. One has
ouly tc compare the low rent paid by him with those paid in other provinces. If the

tentant is rack-rented. he cannot possibly bear the burdem of the Jute Export duty
whiich really means an addition to the land revenus.’’

Had there been no permanent settlement and no special taxation on
jute, the rent of the tenant would have been greatly enhanced and Bengal
would have enjoyed a corresponding increase in land revenue. Therefore,
the benefit from jute, the peculiar crop of Bengal, has been taken, not by
Bengal, through enhancement of the Land Revenue, but by the Central
Government, through an Fxport Duty.

Mr. A. H. Ghusnavi (Duceu cum Mymensingh: Muhammadan Rural):
What is that book, Sir?

Mr. Akhil Ohandra Datta: A compilation of the speeches and writings of
8ir Nripendra Bircar in England.  Then, as regards the cost of the terroriss
movement, T shall simply lay the figures before the House, and they will
speuk for themselves. The cost of the terrorist movement in Bengal was
this. In 1931.82, only 213 lakha: in 1932-33, 47 lakhs: in 1933-84, 53%
lakhs; in 1934-33, 62} lakhs,—and we know that the deficit has been for
these years two erores, and the total jute duty is over three crores. There-
fore, the cost of the terrorist movement should not stand in the way and
cannot account for the deterioration in the financial position.

ne word shout the postal rates. Now, this is a matter which has
been discussed thrend-bare on many occasions. 1 shall say only one word
about this, and that is thia. Looking at the matter from the point of view
of the Government, | think it is quite desirable that the postal rates should
ho reduced, beeause 1 eannot imagine any other case in which a reduction
will please so many people of this country all round. Such a reduction of
{msml rates will be a reliel to as many people as there are in India.  Every-
holdy, the poorest man, will be benefited. and that is an aspect of the
matter which T submit should be considered in this connection. There are
other matters upon which [ should have liked to speak, but I shall not
take up any more time of the House. (Applause.)

Pandit Nilakantha Das: (Applause.) Sir, it is rather sometimes painful to
be dragged into academic discussions on financial measures or other mea-
sures like this in this House, but we have got to do it. We are not res-
ponsible, Sir. in any way for the Finance Bill, and we never hope to
be,—rather we are precluded by all mewns from taking any active part in
framing the financial policy of our vwn nation. It is not the custom to
send the Finance Bill to a Seleet Comumittee, but still 1 gave an ainend-
ment to that effect, hoping that we should at least be allowed to sit and
discuss ncross the table the provisions of that Bill, and, if possible, that
we shall thus be able to re-shape the Bill according to the needs of our
meltion,---at all events. we hoped, if possible. that we might contribute
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something towards the re-shaping of the Bill; but iv was found that no
useful purpose would be served by moving that amendment here. The
Rill is there, and it must be taken as such. We are here to amend w—
for what purpose? We do not know.

Coming to the palicy of the Administration of this country includi
ite financial poliey, it may be defined in one sentence. The whole m
sole object of this has been, and still is, to find a market for British indus-
trigl products. . . . .

The Homourable 8ir James Grigg: Absolutely untrue.
Pandit Nilakantha Das: ] shall prove it.
The Honourable 8ir James Grigg: You will not, you cunnot.

Pandit Nilakantha Das: . . . . . and the suituble investment for Dri-
tish money. I am not depending upon mere inferences, and let not any-
body understand that, because I am a nationalist and s Congressman, 1
say this. 1 shall not delve into the ways ndopted during the cighteenth
cantury. They may be very very unpalatable, and 1 hope my Honourable
friend, the Finance Member, will agree with me that, in those durk duys,
that was the object of the then policy of the Government of India. liven
in the latter half of the last century, whether we required our railways for
our development or pot, nobody knew, we did not know, money cameo
forth on guaranteed interest and that rate of intcrest we are still paying
an soms of them, and then, when a great number of lincs were built,
doubled, and sometimes quadrupled, and matoriala were purchased and
wasted, und when, even in spite of all this, we were still cconomically at
least vegetating, some cotton mills were set up in Bombay, and an im-
port revenue duty was levied on cotton goods, at once the ery from Fng-
Jand was there—'‘no import duty; if you have it, vou must have a
countervailing excise dutyv’’.  Sir, that cotton exeise duty wue a scandal
#o long. This cannot be denied. Then, even in spite of that, I may <y
that the policy of Imperial preference for purchases began just in the
beginuing of this century. Now, what does aull that show? Lord Curron
turned it down in 1903, He was afraid of reprisals of Indian articles in
other countrics as messurea of retaliation. But, at that time, the unem.
ployment in Iingland was not 8 keen question. Then, just ufter the War,
when other countries in the world were growing in industrialism and in
industrisl outlook, und there were competitors und Kngland was in danger
of being dislodged fromn ber unique industriul position, what happened ?
Just before the Montford reforms, in the Imperial Council that preference
showed ité head agamn. It is not really protection for “Indiun industries’’.
1 shall come to that later on—it is not for the protection of our indus-
trics that the policy of protection is there. What was there at the basis
of that policy? Preference to British industrics. There was a Renolution
specially for British preference, and that came in 1922, under the new
reforms. The result of it was the Taxation Enquiry Cornmittee, What
wero the terms of reference? This is what was included definitely there-
in: preference to Imperial or British products. But now the world has

snd the eighteenth century methods of rule by the rod are not
perhaps considered advisable. 8o, we are deluded with forms of Com.
misaions and Comumitiees. Some of my Honoursble friends just now ocom-
plained that there was this Commitlies and there was that Committee and
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their conclusions were not listened to. But it is not that the Governmend
is for the Committees, but they are for the Government. If it is to their
intereet, the Government will follow their recommendations. Otherwise
not. Bo the policy of preference was simply veneered over by these com-
mittees and coramissions; and so are measures sometimes also glossed over
cven with the word constitution and even with the League of Nations.
What are all these to us? Simply some forins with which the whole
thing is veneered over so as to muke it appeur that it is something in
accordance with the constitution or this or that. In 1924-25, the thin end
of the wedge, a8 my late Leader, Pundit Motilul Nehru, said, was intro-
duced in the shape of protection to steel industry, and preference eame
Inter on in 1927, In that preference what wus the condition? When we
guve preference to steel, we were producing on some of the items not even
two per cent., but yet we gave a turiff preference.  If the Honourable
Mewnber wauts it, 1 shall show the figures. Indian produetion of galvanised
sheet was not even two per cent. of our total consumption, it was @
little over one per cent, and we put in 1927 the protective tariff. It was
purtly protective tariff and bounty in 1924, aud, so far as protection was by
bounty, it wus good. But the bounty was meant only to lure the nation
to give a tariff protection to un industry producing only less than two per
cent. of our requirements, and our industrialiste and our big mnen backed
the measure even with a Dritish preferenee. Even now we produce gal-
vunised sheeta ubout 30 per cent. but this percentage is not so much due
to the promotion of our own industry as it is due to a reduction of con-
sumption. It may aslso be purtly due to world depression, but the lugh
indirect taxes and the protective tariff in themsclves are responsible for
the decreasing purchnsing power of the Indian taxpayer. Now, what is
the consumption of the stoel that we were protecting by tariff ? Today is

is less thaun half. When we began protection in 1926-27, it was 14 lakhs
of tons and now it is five.

The Honourable 8ir James Grigg: Whose fault is it? Whom are you
blaming for that?

Pandit Nilakantha Das: I am blaming the proteetion by tariff which
has led to the loss of purchasing power and specially when that tariff is
levied with a view to preferring British goods and ostensibly to protect
our industries producing a very small fraction of our requiremcnts. You
are not promoting our industry, and everything nowadays is laid at the
door of the world depression. But do the world depression and the Indisn
depression mean one and the same thing? We have got a very extensive
home market, wo have got natural resources and we have hoarded gold
in this country, and there are various other means by which we could
have thwarted this world depression, at least sixty per cent. of it. But
where are we today? We are more depressed: our purchasing power 18
much less than it is in any other country, it is much less than that of
any other taxpayver in any other part of the world. But India is a rich
country., we have got an extensive home market and vast resources.
During all these years, you have purchased so many things. What have
you produced here? You have given protection to o many industnes.
Even with regard to this steel industry for which you have eleverly chang-
ed a bounty to tariff protection, you have slyly, without the knowledge of
the pubiic, diverted even the contracted purchascs of certain articles from
Indinn companies to firms in England. Even in the year 1931-82, when
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the purchases for India were the slepderest, the Government purchased the
least in India. India perhaps got only whatever was left ufter sutisfying
Britain. Did the Honourable Member ever notice this fact?

The Industrial Commisgion recommended, in order to give impetus ad
least to our industry, to establish a Stores Purchase Departnent under the
GGovernment of India. The Department is no doubt there in name, 1
have myself pressed the point very often as to why all the purchascs can-
not be centralised in the Indian Stores Depurtment. That wus never
done. There must be a Murshal General here and an Agent of Kuilway
there, a Controller of Purchases here and another thare.  There must even be
some patentees here who will supply articles at monopoly price. BSome
Henourable Members inay be surprised, that even servants of the Gov-
ernment who are interested in purchase can hold patents and monopolies.
We have got our Depurtment of Standardisation. [ wus surprised to find
that a question was put in the Council of State in 1933 by the Honourable
Mr. J. C. Banerjee. The question was:

**{a) Is it a fact that Mr, John Dallas Wrench, Mechanical Engineor, Railway
Board and Mr. J. C. Mahindra obtained 4 patent for nou-slipping fastenings for
socuring railroad sleepers to rails? 1f so, is it the same Mr. Wrench who is now &
Member of the Railway Roard?!

(b} Are Government servants allowed to take patents for articles supplied to the
Department in which the officer is employed !’

The answer, which the Honourable 8ir Guthrie Rlussell gave, waus:
“(a) Yes.

{b) Government servanis are permitted to patent any of their inventions.™

I know, ns a matter of fuct, even in the cuse of bridge tnking, our
Railway Engincer und an Englishman planned some parts which  could
not be purchased in this country. Sowme firms in Enghud held the patents
for these parts. These standardised patents may be Fnaglish or may be
Indian. But a patent is a patent. It is a monopoly which leads to cor-
ruption. As a matter of fact, the other day, I put n question about Diesel
nil engines, and the reply was that some of the parts arc patents satill,
The reply was perhaps that the whole engine was n patent sometime ago,
but that the patent has expired; but still some parts wre putents.  As to
the rails, for instance, we have got a contract with the Tatus to supply all
the rails. The Tatas are dying for want of rail orders. 8till, under the
name of ‘sorbetic’ rails, a good lot is heing purchased, year after year,
from England. Slecpers and their fashionings also are similacly brought
from England under various pretexts. 1 asked a question here ns to the
reason why these sleepers are purchased in England. When | was here
last time | wanted to see that no purchasc of any article which cun be
produced in India should go to any other country. And it was so
1929-30 when no slecpers or rails were purchased from outside.

Mr. P. R. Rau (Financial Commissioner, Railways): 8ir, on a point of
order. My Honoursble friend has got on the order paper questions  in
regard to all these facta. Is it not better that he should wait and hear
those answers rather than make statements without giving this side an
opportunity for a reply?

Mr. Ohairman (Mr. 8. Satyamurti): There is no point of order, but the
Honourable Member will be well advised to wait till answers are given to
those questions, and not refer to them now. '
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Mr. P. R. Rau: The questions are coming on in a few days.
Pandit Wilakantha Das: I say what I know.

The Honourable Sir James Grigg: Why do you ask then?

~ Pandit Nilakantha Das: So that my friends may know. If I am mis-
taken, I may be corrected here.  Why should I be precluded from saying
what T know? 1t is not your property or any other man's property that
I am using. What 1 mean to say is that they are purchasing from Eng-
land inspite of the fact that the articles can be purchased in Indis, und
that is o fact. If my Honourable friend, Mr. Rau, does not like it, I wiil
not say any more, for, this being a discussion on the Finance Bill, this
much will be enough. Let Honouruble Members know that this is the
basis of the entire policy of the administration.

Then, what are the methods of administration? To make money any
how and to spend it for certain purposes which would better be left unsaid
in 8o many words. It is for perpetually keeping Indian culture and lndian
intellect, under hondage. I do not suy economically, that is a plain ques-
tion. Of course, I did not cnter into the question of foreign loans, to
which let me refer here in passing. The other day, I put a question on
the subjery if there is any distinction or any account between Indian and
forcign loans and if there is any plan for oconverting foreign loans inte
Indian loans. 1 did not ask anything about the intercst. 1 shall surely
be told that that is entirely a business proposition. But my view is that
Indian interest is lower thun English interest, and so, it was two years ago,
when at o higher interest, money wus borrowed in England. That I
know, but still I belicve that even at a little higher interest money should
be secured in India and foreign loans should always be repaid, for, in our
loang, we do not get money end pay interest alone. We get English pro-
ducts for loan, as we are often sumply lured into it. When my Honour-
able friend, the Deputy Teader of my Party, was asking for a planning
and o loan of 100 crores for development, the Honourable the linance
Momber was perhaps laughing to mean that it was not a possible propcsi-
tion. e has, 1 think, interrupted semewhat to that effect. Evidently
ho did not relish it.

I will tell you how it was possible when English articles eould not
find & market in the world. In the Imperial Economie Conference of
1928, Sir Charles Innes, the then Commerce Member. was represcnting
India, and there were talks about mutusl advantages to India and Iing-
land. and that by meauns of loans by purchuse of articles, etc., and there

he says: )
““India w buying much, Lut the question now is, cannot she buy more® | have
no dificulty in anawering that question.. ... Every thinking person in India is

agresd thut what India wints is a bold conetructive programme of development.™
(Report, page 54.) )

This is just on the eve of borrowing 30 crores for five years, and this
beld programmie for borrowing and development was passed in this House.
Then:

“In order that full nse may be made of her great rescurces large sums have besm
oot aside for rehabilitation of railways’’, etc.

“Government estimated that something like 70 million sterling would be spent on
imparted stores  during the next five years for rsilways and other davelopment
sthomes.  Ar in the rast, an in the futare, T have no doubit thattlmslﬂ!unde'nma
of the Brifish wanufacturer will ree to it that the vast bulk of their monies fi.e.,
Indians’ monies) will be spent in this coumtry.”” (Report. poge 55).
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This did not satisty the Chairman, who said:

*“Take India. Mr. Innes guve us a picture of a big programme. There was, if I
remember aright, 70 million worth of orders which would be for five years.
What I would put to you is, supposing assistance were given in the matter of interest,
would it be possible for India to increase the programme above the figure at present
in theicr minds andjor alternately—I put it for preference ‘and '—while increasing
the sggregate of the programme to take some of the orders of the later years and
put them ju earlier years? For instance, you have this programme spread over five
yoars, that is to say 15 milhon pounds a year. Now can you take all or any part
of the last two years’ programme and put it in hand in the first two years if soms
assistance were given in the matter of interest? Those are the kind of thinga which
I wish to see if we can accalerate to our mutual advantage.,” (Report, page 15%)

Mark these words, ‘‘to our mutual advantage'’. Then our representa-
tive makes this reply after expressing satisfaction that such a proposal

was made:

‘At the end of this year we shall have spent—on railway material alone—35

million pounds in the course of three years, and about 8C per cent, has been apent
in this country. With the full assent of the Lugislative Assembly, omiy last year,
we decided that we must make a real effort to rehabilitate our railways, und for that
rehabilitation programmo we have set aside the sum of 100 million sterling. We
anticipate that in the next five years 57 millions will be spent on material usually
fpaporied iuto Irdia, and of that 57 millions I am sure that the British manufacturer
will see to it that the greater part is spent in England.
. That js by no meaas the whole story. I have referred so far only to the rehablita-
tion of the railways. We hope to be able to embark upon some new construction,
although I recognise that new construction does not intereat }is Majesty's Govern.
meat as much as rehabilitation at the present time.'' (Xeport, page 167,)

The last sentence is significant, for new construction mecans purchase
of earthwork, gravel, concrete, wood slcepers, and many other things,
which are necessarily purchased in Indiw.

Then, he referred to the scheme for the development of the Bombay
City which would cost many million pounds. He also refers to the Sukkur
Barrage ond many other provincial schemes and says that orders for many
millions of pounds will go to England. This is how development is good:
sand what is good for the gander is not good for the goose. Both borrowing
and development are there when some development of English industry
or to find markets for the products thereof were necessury; but when my
Honourable friend snid, *‘Borrow 100 crores’’, he was not in the Treasury
Benches, he was not in the confidence of the Finance Departinent—-it may
be 100 crores or it may be 10 crores or more or less, it does not matter--the
principle is the national development and national uplift. 1 say, these two
things ought not to have been so very unpslstable had it not been for the
fact that our Government is run with an object which is not pritnarily the
promotion of Indian interests.

Take, again. the policy of taxation. 1 have already axid we are being
enslaved even in culture, in theorising and in everything. We have to take
it for granted that whatever is good for Englend is good for us.  The argu-
ment is always trotted out “Army? laook at England. Nuavy? Lock at
¥ngland. Industries? Laok at England. Take the Ottawa Agreement:
we make all arrangements with the dominions: why should you not be
there ?'’ I was 'once reading. that even in the matter of the Tata Tron and
Bteel Company, when they first wanted money for floating the company,
Mr. Jamshedji Tata went to England twice or thrice for rmsing it, and he
also brought out Fnglish experts to find out arcas of cosl and iron, neither
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the money was available, nor could the experts find any iron ore. In dis-
gust, he gave it up: fortunately for him, the swadeshi movement came and
somebody put it into his head—I think it was Mr. P. N. Bose who pointed
out the iron and the coal near the iron. Monev was raised in India, and,
in three weeks’ time, more than enough money was subscribed, and so it
ig now an Indian compauy. Whenever we lllihiﬁ of anything, we are asked
to go to Fngland and sce whether it is or is not done in England. We have
got our Ottawa Agreement that way and also our high tarif wall all
round.

In this tariff, if you analyse the income. fromn taxes you find Rs. 16
crores fromn income-tax and 61 crores from customs excise, including salt,
The entire tax income is 78 crores: practically customs and income-tax are
the only two heads that give the taxes. By customs we are paving 61
erores: that means each man in India pays, teking 28 crores as the popula-
tion in British [ndia . . . .

An Honourable Member: You must include the States also.

Pandit Nilakanths Das: Very well; it is about Rs. 2 per head; and if
you analyse some of these taxes like salt, matches, kerosene, and perhaps
sugar—our people do not get sugar, but never mind—about six aunas or
more of this is poll-tax which every man must pay.

We know the paying eapaeily of our people todny. The price of the
produce—the price of food graing in our country today is well-known—over
and above that, you have got rice export duty, which is under consideration
~1 know it would be long before the decisions are published, as my friend,
Mr. Satyvamurti,—you, Sir,—asked the other day and got a reply. How
does it all affcet the tnxpayer? Today, in my part of the eountry, T know
that one acre of land, according to the settlement officer’s ealeulation, costs
R, 20 to Ru. 21 to cullivate it and it produees 15 to 16 maunds of paddy
on the average: the price of paddy is between 1-4 and 1-8 per maund: where
is the margin?  Rice is not demanded in foreign countries; hence it is not
a thing to be explained to unybody that today the export duty falls upon
the ryot, the produecer and not upon the consumer: it eannot be transferred
to the purchaser and falls upon the producer as an additional land tax.
As T was raving, 15 maunda of paddy means 10 maunds of rice: and on
each maund of rice there is a duty of 2a. 3p. Then on each aere of land
the peasant payw an additional tax of Re. 1-8 all over India; whether Gov-
ernmient gets the money or not does not matter; the pessant pavs it in-
directly to somebody: he does not get it; and so, when this is the condition,
where iv the margin for him?  In the name of industry or whatever vou
may call it, you are guing on putting indiscriminately indirect taxes. 1 see
the expenditure is there and 1 cannot change it; but to live for the time
being | propose this: you reduce iudirect tax wherever posaible—and not
the direct twx. But when the opportunity came, vou trotted out the plea
that you were pledged to reduce the surcharge on incowmne-tax; and that
will bo reduced by one-third in the same way as the tax on incomes from
Rs. 1,000 to Ra. 2,000: that is only Rs. 75 lakhs. Of course this may
not be palatable even to many of my own friends, but 1 feel it very sorely
that when the man is paying at least Ra. 2 to the Governmeng Treasury
and about that sum, if pot more, to the pockets of our industrialists in
protection. and over and above this loses in export duty, he is being taxed
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to the tune of Rs. 4 or more on the average. With what hieart do vou not
think of reducing some tax either from salt or from kerosene which is an
article of his daily use?  He is not living today. As 1 suid, he is simply
vegetating. How this poor man is able to keep his body and soul together
is really a mystery to me. How long ean this state of affuirs continue?
How long can the Government make money like this?  Of course, those
peodple who are paving surcharges are certainly in affluent circumstances,
gn it is not go difficult for them us it is for the poor people to pay for the
tate.

Look at the civilized countries of the world. Xngland is nlwavs cited
as an example, and so wo shall take Enctund first  There the
customs revenue in 1033-34 was 209 million pounds, excise 117
million pounds, thus indirect tux total is 826 millicn  pounds, Then,
again, income-tax 336 million pounds, other direct tax. such nxs cstate
duty etc., 112 million pounds, und all told the revenve vicli from direet
tax is 448 million pounds. Now, let us take the Unitid States of
America, and there the yield from income-tax was 10,57 willion dollars,
oustoms 828 million dollars.

SrM.

An Honourable Member: For whut vuar?

Pandit Nilakantha Das. It is perhaps for the year 1932-33 the lufest
year available, whatever it be.

Now, let us take Japan which is protecting all ber industries............

[At this stage, Mr. President (The Hounourable Sir Abdur Rahiw) re-
sumed the Chair.]

Japan's development of industrics under the foatering hand of  the
Btate is renlly unrivalled. Japan's revenue from income.tax wns 138
million vens, and that from customs was 113 millicn yens, Even in
England, it will be observed that whenever they thought it necessary
to impose an indirect tax, they alwavas took carc to see that it was not put
on articles of necessity or on the means of production. heeause if they
did so. it would retard the industrial propress, Now. if vou annlvee the
pogition in Indin, what do vou find? Tax on articled of necessity, in-
eluding salt, which is reallv the greateat necessitv of life, hoth for men
and animals, and on means of production i 78 to R0 per cent. of anr
entire indirect tax revenue of 61 crores. In England, it ia 20 per cent.
of the entire indirect tax revenue,

The Honourable Sir James Grigg: Indirect taxation in Fngland ix nhout
40 per cent.

Pandit Wilakantha Das: T eould notb ealenlate exactlv some of the items
but certainly it is just half of what it ia in India.

Mr. M. B. Aney: What is the perrentase ont of that 40 per cont. re.
garding the incidence of tax on articles of daily necemsity?

Papdit Wilakanuths Das: 40 per cont. in the faxation ronliand from
sustoma and other indirect taxes. and 20 ner cent. of thix 40 per arnt. in
the amount of tax on necessities of life Jike tea, coffor. ete . and means
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of production like oil, etc., whereas, in India, the tax realised from means
of production and necessities of life is 78 to 80 per cent. of the amount of
indirect tax,

Sir, I was very glad to hear the other day when my friend, the
Finance Member, said that he did not like the indircct tax. I thought
some provision was going to be made in the Finance Bill to give relief
to the poor man in respect of the indirect tax, but, instead, I find that
direct tax surcharges are reduced and the surpluses, which ought to be
real surpluses, are considered to be windfalls, and romething is given
to the village industries in which I am not very much interested, Of
course, 1 would much appreciate if the rural uplift movement worked ‘well,
but we have to wait and sce the progress of this movernent. We do not
know how much of the money allotted for the village uplift movement will
be swallowed up by experts. T have known what many of these experts
do. Perbaps an expert drawing Rs. 2,000 a month or more, with oversea
allownnee, wonld, sitting on a teleseope with half a dozen butter flies or a
dozen larva under it in a palatial house erected for the purpose

The Honourable Bir Nripendra Sircar: You mean s microscope?

Pandit Nilakanths Das: Yes, [ mean a microscope, and these experts
will perhaps say thut they are currying on researches into the causes of
some pest in puddy. Then there are also the Publicity and P'ropagunda
officers, the travelling sllowances, in addition to all the higzh salanes to
be taken into account, and so, considering all these items of ¢xpenditure,
it remainsg to be seen how much of the money allotted will go towards
giving reliof to the poor people. S8ir, I am really very apprehensive of
Government trying to dole out a crore of rupees in this fashion, for I appre-
hend that, on account of this, they mav become even inore unpopular in
the long run than they are today. Therefore, my friend must take care to
sce that a proper distribution is made to the people and the major portion
of the allotment i not swallowed up by the Government officers who will
either be engaged in the work or be sent round the villuges by their travel-
liug allowances and high salaries. Noaw, 1 know there are many rescarch
achemes under eonsideration. We have hecome slaves of experts. 1 hav::
put a auestion asking how many Indinng are there in these Besearch Denart-
ments, but T have not yet got a reply to my question, There fs the Agri-
cultural Resenrch scheme, Marketing Board and so manv other schemes
all aver the countrv, and almost at the head of everv schume, there s am
Fnclishman, and not an Indian, T was speaking here of scandali-

sation .
I.I‘ M 8 Aney Scandalisation? Perhaps yon mean standardisy-

tit,

Pandit Nilakantha Das: Tt is the same thing. Jur friends wre talk.
ing of Indianisation. and the Indianisation. that is being enrried out.
dees not secure sufficient jobs for Indians. Sir, T submit the services
onrht to be modelled on the conditions prevailing in the countt?, assl in
£xinz *he scale of sn’aries to officers wham vou anpoint. the cirenm-
stances of the countrv have to be taken inta. eonsxdemhon. We _must
have Indiang in nll our services. What is the good of giving so much
money to outeide experts? 1 bave perhaps taken a very bng time.
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Some Honourable Members: No.

Pandit Nilakantha Das: Now, I shall directly coms to &
features of the bud-et. Much has been said on the export o} ;:‘?l;ell::fi :?:;
ratio eand rupee being linked with sterling and with gold. I leave that.

Here 1 point out some interesting item. I ubserve in the budyet
that we w:c guing 1o have no more revenue from provisn opiaw peruaps
from tlis year. My Honourable friend, Sir Leshc Hudson, is not here
today, but he was expressing sorrow the other day thut China eats opium
but she does not eat opiutu from us. Let the Chincse eat opium, but
we shill not be a party to sclling them opium. It ig their look oul to
put their Louse in order.

8ir Oowasji Jebangir: They are having opium irow other places.

Pandit Nilakantha Das: If you can sell to China or in the North Dole,
that ‘s a scparate issue, that is not under discussion now,-- perbups 1
muy agree with my Honouruble friend, Sir Cowasji Jehungie, when I cou-
sider thal question. But, what is the position pow? In India what
ure 1ou doing? 1 speak of excise opium. This +seiny opiun: is so'd at
the cost price to provinees, that is, the price is practically fixed, or if it
varies at all from year to year on wecount of depression, it should he luss,
it cannot be more. The revised estimaute for this yeur for excign opium is
44,806,000, I do not discuss here whether provinees are selling it to their
own clientele av a bigger or a smaller price, or what money they are muking,
That is not my concern now. But, 1 find that the estimate for the next year
is 50.80.000, How is this increase sccounted for? P-obublv, when ym:
are not seiling any provision opium you want to mnke moaney somehow,
and it m.y be a plan, though my Honourable fricnd i opp sed to plan-
ning, the increause in the sale of excike opium mav he either 1o make w
profit over the cost price, or te push more and more opium in provinces
with some end in view, Which is it?

As regards roads, some money was available from the so-called wind-
fall,

An Honourable Member: No.

Pandit Nilakantha Das: Oh, no. It is from the motw oil. That
goee to the North-West Frontier. If ao, why should it vot <ome from tha
military budget? As a matter of fact. this inter-provineisl road policy,
as T understand it—T have made some evquirice—-is riore fup the mili-
tary purpose than for the civil purpose.  Motors are *unning on the poor
district board mads, but the boards are not getting anv nney frow
this Road Fund. Tt is for inter-provineial roads, for which 1 standard ia
fixed—perhaps some east iron plates are in contemplation for metalling
or so0.—that in what T read somewhere.—in order that srmoured carg or
motors weiching 8o many tong at such and such speed can gn on the
rond. Such roads sre made from the inter?nrovineial Road Fund., What
doos it show? Ts it for the good of oor penple, for the cnrtinan who plies
his cart? As a matter of fact. T have seen on these inter-provincial roads
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our cartmen are asked to ply their carts just under the road i the mud,
snd those pucca roads are kept for motor cars. This is hew the road
noney is being spent.

I shall not take more time of the House. My lest point is this scram-
ble for jute duty, oil duty and so on. 1 come [rown a pour province. My
constituency is being formed into a new province and when all the
money is being divided, I must ask for something. My Honourable
friend, the Finsnce Member, perhaps will say, vou take this much of
subventivn, snd be satisfied. But why should I esk for subvention?
Aj regardy the jute duty, I can understand. That duty is not traasferrcd
to the consumer, now that there is no big demand abroad. Most part
of it is borune by the producer; so there is some reason iy its beiny
dem:anded. DPut my Honourable friend over there was n:cking for Assam,
and hee win spesking of income-tax us a contribution from the provinees,
if I hieard him aright. At a distance I could pot 'iear him- But who
is really paying more to the central revenue? The dircet or the indirect
tax-payer? 61 crores are poid by indirect tax. 1 ask, out of these
61 crores, how much does my poor constituency pay, which is not jute,
which is not oil. Why should T get subvention? I demaud a share in
the money which ench mnn in my constituency paye to the Central Gov-
ernment.

An Honourable Member: In the form of?

Pandit Nilakantha Das: In the form of indirect tax, and specislly for
protection. \Why should Government pay itself 11 crores in the name
of protection” The consumer pays today to Assam in the shupe of excise
duty on ovil. Iesides, without the countervailing import duty on oil,
Assam oil would get no revenue.

8ir OCowasji Jehangir: Who are you?

Pandit Nilakantha Das: 1 come from the coustituency which I re-
present—Orissn,

8ir Cowasfi Jehangir: Are vou not an Indian?
Pandit Nilakantha Das: Yes, T am nn Indian,
Bir Oowasji Jehangir: That is all right.

Pandit Nilakantha Das: It everv one is taking hia share, T should
demand mine. and iny share stands more on reason. If all the money
that we pay to the general exc heqmr rightly or wrongly, is divided like
this, in jute export and oil excise, ard so on, then my cleim is, I want
my proper share. Let them raise the import duts if thev like, or the
income-tax. or even let thein levy a pull-tax from me, let them even pro-
tect industry by toriff where necessarv. T am readv fo pav. but let not
the Government make monev out of nrotection for budgetary purposes.
That pmtect'on monev should be divided amongst those pecple that are
paying for the protection.
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o ::B:“? Aney: 1s the steel industry within the jurigdiction of Orissa

Pandit Nilakanths Dll_: If the T'ata Steel Works were in Urissa, 1
should have some ponsolghon. but that is not so. Aud the Vicuguputam
Harbour, which will drain the entire western Orissa of its agricultural
and forest producte, is not in Orissa. Tatas live upon our irom, our
manganese, and I may tell vou that it has only recently been discovered
#hat besides the store of iron ore in Mayurbhanj, which is being worked,
there is an inexhaustible store of iron ore in Keonjhar which contains 67
per cent. of iron,—perhaps nowhere else in the world so big a percent-
age of iron is found in theore. And all this is in Orisss, but not in
Jamshedpur. All this will be exploited from my land, but I will not
get the advantage or benefit of it. Orissa has been negleotod and uncar-
ed for under this Government for 150 years and Oriesa hus been made
poor now. It was an empire. On three sides it had powerful
empires like Bahmani and its off-shoots, the Vijuyvanagar und
Bengal. All these people had ulways an eagle's exe, a vulture's ove on
Origsa. But Urissa held out as an empire for 450 yoam before it fell, as
ttre last independent empire, during the days of Akbar. Orissa is poor
today. You lsugh at it when you speak of some subvention to it of 26 or
80 lakhs. But, I want money which 1 claimi us u mutter of right, I
pay for protection all along, poor as | nm, and 1 have no industry, in my
Province. You give me some industry. I shall bhe aatisfied. 8till, 1
would urge that this protection money should not he swullowed by Gov-
emment for budgetary purposes. If not to Orissa, et it he given to
Bombay, to the Central Provinces or any other province. It isx money
given for industry, and wust be set apart for the pramnotian of industry.
Let it be given to the village industry, or any new industry. People that
are paying it are not paying it for revenue. If vou mauke muney out of
protection, then vou will usturally delude us more and more into pro-
tection of industries, when protection is cither ‘meless or unnecessary-
You will exploit our national sentiments for the growth of our nstional
industry and a vested interest will be created hehind vou to support you
with or without reason. Don’t put us to that trouble. You give it ig
bounty to other industries. 1 quite agree to that, but never make revenue

out of it.

Khan Sahib Nawad 8iddique AH Khan (Central Vrovinces: Muham-
madan): Sir, I may be allowed to express my gratitude to vou for giving
me an opportunity to make my second speech. As a matter of fact, I
was very keen on taking part in the general discussion of the budget, in
order that T mav place the grievances of my province hefore thin ’Hnn-
ourable House. With this idea in view, T stood up for about 14.t.|mﬂ.
but unluckilv T did not catch your eve. T beseech vou not to think for
s moment that T want to blame you for it. May, T reapectfully submit
that. to a greater extent. ths old Membere of this Honse are responsible
for it. who want to participate evervy time in the Aebate and who do not
realise the difficulties of back benchers like me (Langhter.)

Sir. hefore 1 hegin. T want to make it clear to the House that 1, an 8
tepresentative of the Muslims of the Central Provinear am in duty
hound to expresa their arievances nn the flaor of this House. 1 hope my

Honourable eolleagues from the Central Provinees will bear me out that
]
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I would not have fuiled in my duty ss u Member ol this Honourable
House to express the grievances of other cornmunities also but I find that
the other communitics do not need my assistance and they have no griev-
nnees to my knowledge and hence 1 confine my remarks at present to the
needs of my community only.

Bir, since the insuguration of the Montague-Chelmusford Reforms, to our
sad disappointment, not a single Muslim was appointed as an Executive
Councillor of His Excelleucy the Governor. Nobody can say that there
wagy dearth of an able and an efficient Muslim to occupy that high office.
But, | am ot a loss to understand as to why the claims of Muslims were
iynored in this direction.

Mr. Pregident (The Honourable Sir Abdur Rahim}: That has nothing
to Jdo with the Central (lovernment or the Finance Bill.

Khan Bahib Nawab Siddique All Ehan: May I respectfully say that
during the last time when Murtuza Sabib wanted to expiess the griev-
anees of the Mushms of Madras . . .

Mr. President (The Houourable Sir Abdur Rohim'  That is a provineial
subject.  The Honourable Member can go on.

Khan Sahib Nawab Siddique Ali Khan: The sam~ is the case in the
Judicial  Commissioner’'s Court.  After several representations, the late
Khan Buabador Ghulam Mohiuddin, Bar..at-Law, war appoinled as Addi-
tional Jwdiciul Commissioner, but, to our great sorrow, probably 2§ vears
after his nppointment, he broathed his last. After his death, no Muham-
madan was appointed us Additional Judical Comnnissioner. Sir, 1 urge
v the Government to consider the claims of the Muslims of my province
in this rospect and to appoint at least two High Court judges in the near
future when the High Court comer into existence. =Nir, again. the repre-
sentution of Muslima in Audit and Accounts Services and the Income-tax
Departiment is vory meagre. In the Accountant Genera!’s office, the per-
centage of Muslims is only 67 and in the office of the Deputy Account-
nnt General, Poats and Telegraphs, the percentage is 115, &ir, T am
snbject to correction, but my information is that there are hardly three
per eent. Muslims in the Income-tax Department.  Sir, 1 hope that all
Heuournble Members of this House will support me when T make a
demand that the long standing grievances of the Muslima »f the Central
Provineea should be redressed and that they should get an sdequate share
in the services

Mr. A. B Lloyd (Government of Tndia: Noninated Official): May I
carrect o point on which the Honourable Member has neen misinformed ?
The percentage of Muslims in the Tneome-tax Department in the Central
Pmvinces in at least ten per cent.

Sardar 8ant 8ingh (West Punjab: Sikh): What is the proportion to
population ?

Mr. A. H. Lloyd T helieve the nroportion is abont 4 per rent,
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Khan Sahib Nawab Siddique AN Khan: Sir, the: Muslin representa-
tion in the services has by now become a chronic disvsse. 1he Govern-
ment of India have issued a Resolution fixing 25 per cent. places for the
Muslims, but they have not provided any machinery to sec that their
orders are really carried out. There are certain problems which are still
left unsolved in this connection. In the case of post offices, the Govern.
ment of India have laid no scheme before us for the distribution of 25
per cent. among the various provinces. It is evideut tlat the proportion
will not be the same in all provinces, but the percentaje should be so
distributed that the total muy work up to 25 per cent. Nc such scheme
hag ever been laid before the Assembly. The distribution of 23 per cent,
by railways was very much objected to by the Muslim Members. The
Government carried on this distribution in spite of the protests of the
Mussalinans and in spite of their depurtmental vecommendutions to the
contrary.

8ir, 1 take this opportunity to press two points on this occasion. A
furge number of Mussalmans do not tuke interest from the Post Otlico
Bavings Bunks and the Imperin]l Bank, and they will not take interest
from the Reserve Bank also. | suggest that this suwin should be credited
to a special account. The fund may be administered by the Goveru-
ment, assisted by a small committea of the Legialature,

Sir, 1 very much appreciate that the Finauce Mcember, the other day
admitted the need of the agricultural classes and sct aside s sum of HRe.
cne crore for rural development and 40 lakhs for roud development but
tbe amount is not sufficient. 1t will not be out of place tv bring to the
notice of this Honoursble House vne very important thing which deserves
serious and sympathetic consideration of the Honourable Members. It
is the sorry plight of the cultivators of my province. Year after vear
they are faced with famine and poverty, due to scurcity of raiu, frost,
and, in some places, abundance of rain. I shall thereforc, request the
Honourable the Finance Member to give u liberal shars t¢ my province und
therchy relieve the peusanta of their growing distrese. The Provineial
Governments are unable to undertake the work of amecliorating the condi-
tion of peassnts without the assistance of the Government of India. I,
therefore, suggest thatthe amount provided in the hudget should  he
given in the shape of grants and on the condition that the Provincial
Governments should spend about the same nmoune from their own re-
BOUCeS.

8ir, the most delightful part of the budget, which was presented the
other dav i this House, in the reduction of the surcharge or income-tax
by one-third, and I take this opportunity to impress upon the Hunourshle
the Finance Member the extreme desirability of removing the tnx altoge-
ther in case of incomes between Rs. 1,000 nnd Ra 2.000. By this tax,
the sufferings of the people ure great and the incomne of the Guverninent
in very nominal. According to the Finance Member, the income from
this source is 75 lakhs. He has himself promised t» reduce it by one-
third and consequently the income will only be 50 Iakhe. The figures for
the collection of this smount sre not given, but it may safely be put
down at 20 lakhs, and, consequently, the net income in the coming ycar
from this source will only be 30 lakhs. This amount is very trifling
compared with the miseries it involves. The poor shopkeepcrs, whn are

x2



2336 LEGISLATIVE ASSEMBLY. [13Ta Marcm 1985.

{Khan Bshib Nawsb Siddique Ali Khan.] ;

not accustomed to keep accounts, ure assessed to irmgiﬁary ﬁéures. and
the amount is collected by inflicting great pains upon them and by sending
them to jail.

Sir, the other day, my Honourable friend, Mr. James, initiated the-
discussion about the re-shuffling of the portfolios of the Executive
Council. [ got up but I could not have the opportunity to speak on that
ocension. 1 should like to emphasise here, und I believe 1 share tne
views of many others on thiy question. The re-shuffling of portfolios should
not be taken up in parts but should be considered at a time when thu
Provincini Autonomy is established or reforms ure mtroducerd nt the Centre,
But to go on changing the portfolios year after vear will create a great
cotifusion in the administration. -

Sir, I should also like to draw the attention of the Government to the
furt that the Mussalmans of Berar ut present have got no voice in the
clection of their representative in the Assembly. This is a standing com-
pluint whieh has severnl times been brought to the notice of the Govern-
ment. It was expected that a Mussalinan would be nominated this year
from Berur as a Member of the Legislative Assembly but, alas, the Gov-
ernmient did not tuke mnv notice of the wishes of the Mussalmans of
Berar,

Sir, | hoave repeatedly hicard tiie compluint that the guestion of Berar
shoukd not be decided wifhout inviting the opiuion of the people of Berar.
Muy 1 rewnind my Honourable friend, Mr. Aney, the representntive of
Berur, whether he was consulted when Berar was sepamted from the:
Nizam's territory and why on that occasion he did not raise any voice?
If Boerar is to be separated fromn the Nizam's Dominions and attached to
the Central Provinces, then, not only the people of Berar, but the people
of Hydersbad should also he consulted, and 1 should like to know whomn
the British GGovernment cousulted when drafting the Government of India
Bill? [ wonder why the main issue was left out, and only concentration
is made on the consultation of the people of Berar.

Sir, provision has been made in the Budget for the scheme of broud-
ensting and [ would, therefore, suggest, that a broadeasting station should
bo established at Nagpur. It is the centre of India and the broadeasting |
station can cover g large nmuber of Indian States including Hyderabad.

Vir, before 1 conelude, 1 want to sav o word about the avistion in
my province. A Flying Club was started at Nagpur undor the distinguish-
ed patronage of His l-'.xvt‘lh-m"v Sir Montuzn Butler, the er-Governor of
the Central Provinces and Berar. Wing-Commander Cooper alsn visited
Nagpur twice nnd selected a site for the landing ground. But nu subsidy
was given to us by the Government of Tndia. The Flving Club. therefore,
exists in name only and we fly in imngimation.  (Hear, hear.) | hope the
Honourable the Finance Member will consider our claioms sympathetically
and favourably,

Qaxi Muhammad AhAmad Kazmi (Meerut Division: Muhammadan
Rural):  Bir  (Applause), T mwust really thank vou for this opportunity
T have got of expressing my views on the budget. It is no use repeating
vomplainte. Sir. My predecessor did it when he got the second oppor-
tunity, that the back benchers ave reelly sulfering from s disadvantagé hy :
their position. Personally, Rir. T was amxious to spesk. only beenuse I
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happened to be nearest to this City of Delhi, belonging as 1 do to she
Meerut Division, and because the people of my constituency were just
clamouring that it is a strange thing that just as the Urdu proverb says:

‘“Charagh tale andhera.’

_ "The persous who belong to the nearest place are not taking any part
in the discussions of the Assembly''—because myself, who is the Mussal-
nan represeutative and my Hindu colleague from the same constituency
have not had the opportunity of speaking at all.

Now, Bir, taking the Finance Bill whjeh is under discussion today, 1
do not want to take much time, because I do not want to be an example
to others to prolong my speech at the oxpense of the time which can
fairly be claimed by other Members also. Sir, the present Finance Bill
proposes certain taxation to be realised. There is no doubt that in the
world no Government can exist which does not realise taxes from the
people. The only question is—what is thut Governmnent which has got
thig right of taxation und the right of governing the people? It is a well-
known principle that that Government is a “"Government by the people
of the people and for the people’”. We know definitcly ut this stage that
the present Government is not a “"Government of the people’, it is not
a “Government by the people’’, but if it has got one single ingredient,
that is, it is a *‘Uovernment for the people’, well, then, 1 think, it might
be justifiable for them to raise taxation for the government for the people.
Now, Sir, we have to consider whether the present Government i “for
the people™. If that ingredieny is missing 1 say, the right of rsising any
taxes from the poople of Indis is not established. lLet us sce, then, what
this Government have been doing. It is well-known that India has been
suffering, along with the rest of the world, from the depression for the
last five years. There have been conferences ull over the world, sud
different nations have been trying to solve the quostion of this depression.
We have to zee how far our present Govermnent have solved or are trying
to solve or have taken any steps to solve the present problem of agricul-
tural depression. There may be a reply that thev huve passed certain
debt legislation which, fortunately or unfortunately ior the [mted I'ro-
vinees, has been passed by the United Provinces Council, though such
legislative measures have not received the sanetion of the Governor General,
hut, Sir. the question is, what is the principle of the Debt Acts? Can
they ever solve the problem of the depression, or can they ever relicve tho
difficultics of the agriculturist? The main principle of the Debt Acts ‘s
that there must be a reduction in interest, that there must be instalments,
and that the value of the property in cases of sale in execution decrees
must be increased

Mr. Pakir Ohand (Juliundur Division - Non-Muhsmmadan):  They
wipe off the dehts.

Qazi Muhammad Ahmad Kazmi: Well, T think there is & little diffor-
ence between myrell and yourself on that point. 8o these are the few
things which have been the objectives, us far as our United Provinces Acts
are concerned, and [ think that all our Debt Acts nre based on the ssine
prineiple. The question is that the thing ther assume is that tbere is’
something with the debtor to pay. The presumption is that the dcbtor has
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got to psy something out of his pocket. The paying of that thing is
determined by these Acts, but I submit that in cases where the tenans
has not got sufficient to meet the rent or land revenue, and to meet his
own necessities and the necessities of his family, then what happens to-
the question of payment? The utmost that can be said for these Acts
is thut they in some way or other postpone the evil day for the tenant
and do not postpone it for a very long time because, when the instalment.
falls due, he has to pay it and when he fails to pay it the whole money
becones due, aud the property is sold. It does not matter at what priee-
it is sold, high price or low price. It is immaterinl to him, because
sometimes it happens that oven if the whole property is sold away, part
of the debt might still remain, or, if he is fortunate, the whole might be
cleared away from the sule of the property. All this is inunuaterigl for
the purpose of the tenant. My submission is that this legislation of debts
is ubsolutely an eye-wash, and, us my Honoursple friend just now re-
wnurked, it has only agitated the minds of the bankers on the one hand
and of the poor agriculturists on the other. The bankers think that
someothing hny been taken away from them, that their debts have been
wiped off; but they do not consider for a wemen that what else can they
get oxeept the property of the man for the debts he owes,  Supposing the
property is sold in execution of the decree in spite of the fact that the
ayriculturist was currying on the cultivation of the land with his own
hands. Now thut property hus gone to the banker. Does he think that
when tho agriculturist could not suceved in reslising anything from the
property whils he was cultivating it with his own bands and realised
nothing out of it. does the banker think that as soon as that property
comes into hin hands through sale, be could get anything by renting it to
other people? As a matter of fact no value is got out o? the land, no
income is got from the property whether it remains with the tenant or
with the sahukar. A land can be valuanble only when something could
he got out of it.  What is the use of huving the whole range of lands on
the Himalnvas unless vou get something out of those lands. Therefore,
unless vou get some valuable produce out of the lands. there is no use
of having those lands at all. My submission is that the first essential
function of the Government is to raise the price of products of the land
and then there would have been no necessity for all these laws and for
all these eye-washes and for all the heart-burning between the capitalists
and the agriculturists and labourers. India is not all alone in this matter
of depression that is going on in the world. Is there no other nation in
the world which is undergoing similar difficulties? 1 say, you need not
oven study deeply, but only read the papers and vou will find that America
was suffering from the same malady and disease and the whole world was
ruffering from the same discase. England forced herself away from the
gold standard, because she found that gold was being druined away from
her country. America also resorted to the same method, and why? Nob
beeause it was wanting in gold, not because there were any creditors on
the market who were demanding gold. but because America was suffering
from a plethora of gold. Gold was in plenty in the treasury, and they
thought that while other countries were abandoning their gold standard.
the products of their country also were becoming lower and lower in price.
So America thought, in the interests of the agriculturists, in the interests
of the industrialista, that she should abandon the gold standard. Mr.
Roosevelt, with a courage which is seldom to be seen in the world, collected



THE INDIAN FINANCE BILL, 2339

the whole gold of America in the Federal Bank and gradually wade
currency notes incovertible, or, in other words, left the gold standard.
Gradually, the value of the dollar was reduced by 40 per cent. Thay is
100 dollar note carricd in the market only about 60 dollars of gold and
what was the result? The result was that prices advanced. The wheat
growers, the agriculturists of America, who were suffering from the grentest
depression, people who bad sold their farins, who had mortgaged their
lands and who hud withdrawn their children from schools and coileges,
all began once again doing evervthing with their own hands, because it
was felt that thev had something to stand back upon. It was felt that
they had something with which they could pay up their dues and still
retain something to support their future lives. Thig is what happened in
America. It hus happened not like India in the course of five years, but
in the course of two years. America did not stop there, but she began
to stabilise her currency at that sixty per cent. 5o my submission is that
it is absolutely callous for Government not to take care of the agricul
turists, not to take care of the persons on whom they rely, not to take
care of the persons who contribute most of the revenues to the Govern-
nment. If such a callous policy is followed, can it be said for n minule
that they are entirely blumeless”? Only the other day, the Honouruble
the Finance Member, whom we have often heard with pleusum and 1 say,
Sir, to his credit, that he is niostly moderate in his expressions and is
modest in spue:rh, the other day there was a remarkable chunge in the
Honourable the Finance Member when he started talking about exchange.
When the question of ratio was raised, 1 saw  that it bronght about o
cousiderable chunge in the attitude of the Finanee Manber, and, in o
firm way, he said that so far us ratio was coneerned the Government hnd
decided that there could be no change.  So miv idea ig that w0 far as this
present problem is eoncerned, it is n definite decigion of the Government
not to change the ratio, not 1o argue with us on that purticular point and
not to satisfy ws on thnt point.  Why? The Government are not out to
relicve the sufferings of the masser, to relicve the sufferings of the agri-
culturists and to relieve the sufferings of the labourers in the industries,
The Government nre not preprred to satisfy us, they are not prepured to
argue with us, but only waunt to sav once and for nll that thev are not
going to change this ratio.  Thix only’ shows the way in which the question
is being dealt with without looking {n the interests of the country,

Mr, President (The Houourable Sir Abdur Rahim): If the Honourable
Mcember has much more to say, we will resume the discussion tomorrow.

Qazxi Muhammad Ahmad Kasmi: Yes, Sir.

The Assembly then adjourned till Eleven of the Clack on Thursday,
the 14th March, 1935,
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